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PART IV 

Acts of Gujarat Legislature and Ordinance Promulgated 

and Regulations made by the GoverooJ:. 

The following Act of the Gujarat Legislature, having been a5sentcd to 
by the Governor on the 7th July, 2009 is hereby published for general 
information. 

H. D. VYAS, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 9 OF2009. 

(First published, after having received the assent of the Governor, in 
the "Gujarat Government Gazette", on the 7lh July, 2009). 

AN ACT 

to establish and incorporate a teaching and affiliating University for the 
development of Veterinary and Animal Sciences and for furthering the 
advancement of learning, conducting of research and dissemination of 
findings of research and other technical information in Veterinary and 

Animal Sciences including Dairy Science, Fisheries and allied sciences 
in the State of Gujarat. 

It is hereby enacted in the Sixtieth Year of the Republic of1ndia as 
follows:-

1. 

CHAPTER I 

PRELIMINARY 

(I) lbis Act may be called the Kamdhcnu University Act,2009. 

(2) This section shall come into force at once and the remaining 
provisions shall come into force on such date as the State Gove:mment may, 
by notification in the Official Gazette, appoint; and different dates may be 
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appointed for different provisions and any reference tn any such provision 
to the date of the commencement of this Act shall be construed as the 
re ference lo the date of coming into force of that provision. 

(PART-JV 

O.finition). 2. In !his Act, unless the context otherwise requires, -

(I) "Academic Council" means the Academic Council o f the University 
cons tituted under section 23; 

(2) "Affiliated College•• means a college affiliated to the University 
under section 46; 

(3) "Agricultural Universities" means the Agricultural Universities 
constituted under secaon 3 of the Gujarat Agricultural Uni\'ersities Act, Guj. 5 of 2~. 
2004. 

(4) "Authority" means any authority of the University as specified in 
secllon 20; 

(5) "Anunai" or "Livestock" includes mammals alongw1th birds, fish, 
wildlife and reptiles; 

(6) "Board" means Board of Management of the University constituted 
under section 21; 

(7) "College" means a College or an Institution established or 
maintained by or affiliated 10 the University providing courses of study or 
training or providing for conduct of research or providing for extension 
education in veterinary and animal sciences. leading to a degree, diploma or 
other academic d1stinct1on of the Un.iversuy l>ut does not include a College 
or an Institution established or maintained by or affiliated to or recognised 
by the Agricultural Universities existing on the date of the coming into 
force of this Act: 

(8) "Constituent College" means a college of the University under the 
direct control and management of the Board; 

(9) "Deans" mean the Deans of colleges and Deans of faculties; 

( 10) "Director" means the Director of Research, the Director of 
Extension Education. the Director of Information Technology or. as the 
case may be. !he Director of Students' Welfare appointed under section 19: 

( 11 ) "Extension Education" means the educational activi ties concerned 
with the training of animal 011>l!ers, fanners.. dairy industry personnel, 
poultry entrepreneurs an<l fishermen for improved animal husbandry 
pracuccs related to health. production and marketing of livestock and live 
stock product including the work lhrough meelings. demonstrations and 
other methods for teaching improved arumai husbandry practices and the 
training of worken. required for the conduct of such educational actw1ties; 
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(12) "Extension Education Council" means the Veterinary aud Animal 
Sciences Extension Education Council of the Cniversity constituted under 
section 27: 

( I 3) "Faculty" means the teaching, research and extension staff 'Of a 
college, research station, extension centre or d ivision of the University, 
hav ing the rank of Assistant Professor or its equivalent and above; 

( 14) "Finance and Accounts Officer" means the Finance and Accounts 
Officer of the University appointed under section 16; 

(15) "Head of Department" means a teacher principally respon.sible for 
impart ing education in veterinary and allied sciences or conducting and 
guiding research in veterinary and a llied sciences and conducting and 
guiding programmes of extension education in ·a Department; 

( 16) "Hostel" means a unit of residence for students of .the University 
main tained or recognized by the University either as a part of or separate 
from the University; 

( l 7) "officer" means an officer of the Unjversity as specifi.cd llildcr 
section 10; 

(18) "other employee" means employee other than the officer and 
teacher as defined in tills Act; 

( 19) "prescribed" means prescribed by Statutes; 

(20) "Recognised Tnstitution" 1i1eans an Institution of higher 1.caming, 
research or specialised studies, other than a college, and recognised as such 
by the University other than the recognised Institution of the A.gricu1tural 
Universities exist ing on the date of the corning into force of this Act; 

(21) "registered graduate" means a graduate registered under the 
provisions of this Act; 

(22) "Registrar" means Registrar of the University appmrited under 
section 14; 

(23) "Regulations" means the regulations of the University :made ~y the 
Academic Council and other authorities under section 37; 

(24) ''Research Council" means the Veterinary and Ani.mlil .Sciences 
Research Council of the University consti tuted under section :B; 

(25) ' 'Research Station" means the research stations 'HS lnay 'be 
establ ished or approved by the University; 

(26) "Stanues" means the statutes made by the Board under section 36; 
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(27) "student" means the person enrolled in the Universi ty for taking a 
course of study for a degree, diploma or other academic distinction; 

(28) "teacher" means a person appointed or recognised as such by the 
University for tJ1e purpose of imparting instructions or conducting and 
guiding research or extension education programmes. and includes other 
person not below the rank of Assistant Professor and iLS equivalent, who 
may be declared by lhe Statutes to be a teacher; 

(29) ··university'" means the '·Kamdhenu University" established and 
consunned under section 3; 

(30) "Veterinary" means science and an taking care of animal health; 

(31) "Veterinary and Allied Science" means the hasie and applied 
veterinary sciences including dairy, poultry, fisheries. wildlife, animal 
health. animal re-production, production technology, processing technology 
and management of animal and related resources for the socio-economic 
upliftment of rural and urban people; 

[PART-IV 

(32) "Veterinary Council of India or Veterinary Council of Gujarat" s2 ofl 984. 
means the Council incori>orated under the Indian Veterinary Council Act, 
I 984: 

(33) "Vice-Chancellor" means Vice-Chancellor of the University 
appointc..d under section 12. 

CHAPTER II 
UNNERSITY 

3. (I) lbere shall be established and cons1ituted a University by the 
name of the .. Kamdhenu University". 

(2) The Chancellor, the first Vice-Chancellor and the first members of 
the Board of Management and the Academic Council o f the University and 
all persons, who may hereafter become such officers or members so long as 
they continue to hold such office or membership, are hereby constituted a 
body corporate by the name of the "Kamdhcnu University". 

(3) The University shall be a body cori>0ratc ha,;ng perpetual 
succession and a common seal, and shall sue and be sued in the said name. 

(4) The University shall be competent to acquire and hold property, 
bo1h movable and immovable; to lease. sell or otherwise transfer any 
movable and immovable property which arc vested in or have been 
acquired by 1L for the purposes of the Universily, and 10 borrow money 
from tl:e Central Government. Stace Government or any other sources: and 
to raise loans on 1he sccunucs of its assets and to contract and do all other 
things nocessruy for the purpose of this Act: 
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Provided that !he power to raise any such loan shall be exercised 
after obtaining previous pennission of the State Govenunenl. 
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4. The headquarters of the University shall be at such place as the Relldquarters 

State Govenunent may, by notification in the Official Gazelle, specify. of University. 

S. ( 1) Wich respect to teaching at the University or college level, Jurisdiction. 

research and ex tension education prngrammcs in the field of Veterinary and 
allied sciences, the territorial jurisdiction and privileges of the Universi ty 
shall extend to the entire State of Gujarat. 

(2) The University may assume responsibility for the establishment and 
maintenance of Veterinary, Ammal Husbandry, Dairy, Poultry and Fishery 
Training or Educational centres and Research and experimental stations, 
and undertake the programmes of training to field or extension workers 
through such centres as may be required in various parts of !he State. 

(3) All colleges, research and experimental stations and other 
institutions falling under the jurisdiction and authority of the University 
shall be the constituent units o f the University under the management and 
comrol of the University. 

(4) The j urisd iction of the University shall also extend to the affi liated 
colleges and recognised institutes. 

(5) No educational institution imparting education or conducting and 
guiding research or conducting and guiding programmes of extension 
education in Veterinary and allied sciences and situated within the 
University jurisdiction shall, save with the approval of the University and 
the sanction of the State Government, be associated in any way with, or 
seek admission to any of the privileges of any other University established 
by law. 

(6) Notwithstanding anything contained in this Act, all the co lleges, 
insti tutions, research stations, centres or other- units under the control and 
management of the Agricultural Universities and the colleges, institutions, 
research stations, centres or other uni ts affiliated to or recognised by the 
Agriculrural Universities shall continue to enjoy the privileges of !he 
respective Agricultural Universities. The Agricultural Universities shall be 
at liberty to continue and expand their activities in the aforesaid colleges, 
institutions, research stations, centres and other units so far as !hey relate to 
the veterinary and allied sciences within their campus, existing on the date 
of coming into force of this Act. 

6. The objects of the University shall be as follows, namely:-

(a) making provision for imparting education in veterinary and allied 
sciences; 
(b) furthering the advancement of learning and conducting of research 

in vete rinary and allied sciences; 
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( c) undertak:i ng the extension educalion through appropriate media in 
veterinary and allied sciences; 

(d) making provision fo r the study of basic sciences with a view to 
supportilig other professional studies and thereby integrating such 
studies in the t;niversity curriculum; 

(e} undertaking the integrallon of tcachmg. research and extension 
education in vetennary and alhed sciences "'llh a vi~ to promoting 
the productivity of animals and livestock ; 

(!) conferring such degrees, diplomas, certi licatcs and other academic 
distinctions as the University may deem lit; and 

(g) such other purposes, not inconsistent with the provisions of this Act 
which the State Government may, on the application by the 
L.ni,·ersity. by notification in the Official Gazette. specify in this 
behalf. 

7. (I) :>.o person shall be excluded from any onice of the Uni\crsity or 
from membership of an!' of its authonucs. bodies or comminces or !Tom 
adm1ss1on to any degn..-c. diploma or other academic distinction or course of 
study on the sole ground of sex, race, creed, caste. class. place of birth, 
rdigious belief or political or other opinion. 

(2) [t shall not be lawful for the University 10 impose on any person 
an)' test whatSoever relating 10 religious belief. race. creed. caste, sex, 
place of binh, class and political or other opinion m order to entnle him to 
be admitted as a teacher or a stud<:nl of the Uni,er;;ity or to hold any office 
or post m the C.:mvers1ty or to quah fy for any degree. diploma or other 
academic distinctton or to enJOY or eAcrc1sc any pri' ileges of the 
Cni,crsity or any benefaction tbcrcof. 

(3) Subject to the provisions contained in sub-sections (l) and (2), the 
Stale Govcnuncnt may direct tbat the University ~hall reserve, for members 
or the Socially and Educationally Backward Class<;;S, Scheduled Castes. 
Scheduled Tribes or for citizens from other States in [ndia. seats for the 
purposes of admission as students in any college: 

Provided tha! nothing in this section shall require the University co 
ad:mt to any course.; of srudy. students exceedmg a prescribed number or 
poss~"»sing academic or other qualification lower than that prescribed. 

8. Subject to the provisions of this Act, the vmversity shall exercise 
the followi ng powers and shall perform following functions, namely:-

(I) to provide for education and instructions for undergraduate and 
pt1~1·graduate in veterinary and allied sciences ~ml other branches of 
lc:am!ns. 

[PART-JV 
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(2) to provide for conduct of research in veterinary and allied ~cicnces 
and other branche$ of learning: 

(3) to provide for dissemination of the findings of research, technology 
and technical info1mation through extension education programmes: 

(4) to lay down courses of instruc tion for the various examinations; 

(5) to hold examinations and to confer degrees, diplomas and other 
academic distinctions on persons who have pursued the approved courses 
of studies or have done research work in the University or in affiliated 
colleges or recognised institutions; 

(6) to confer honorary degrees, diplomas and other academic 
distinctions as may be prescribed; 

(7) to withdraw or cancel any degree, diploma and the academic 
distinctions conferred or granted by the University in the manner as may be 
prcsc1ibed; 

(8) to provide for lectures, instruction and tramrng to field workers, 
village leaders and other persons not enrolled as regular students of the 
University and to grant certificates to tht:m as may be prescrihed; 

(9) to collaborate and co-operate with other Universities, and 
institutions in such manner and for such purposes as the l"niversity may 
determine; 

(10) to establish and maintain colleges, schools, centres. Departments 
and Institutions relating to veterinary and allied sciences; 

( 11) to establish and maintain laboratories, libraries, research stations, 
institutions and museums for teaching, research and extension education; 

(12) to create posts for teaching, research and extension education, 
administrative, ministerial and otht:r purposes and to make appointment 
thereto; 

(13) to institute and award fellowship. scholarships, stipends, medals, 
prizes and other awards; 

( 14) to establish, maintain and manage hostels and rcsidcnual 
accommodations for students and staff of the University; 

( 15) to fix, demand, receive and recover such fees and other charges. as 
may be prescribed; 

(16) to co-ordinate, supervise. r~gulate and comrol the residence. 
conduct and discipline of" the students of the University, and to makt: 
arrangements for promoting 1heir education, health and welfan.:; 

10-7 
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( 17) to make special provision for research and extension education in 
veterinary and allied sciences in relation to arid areas and areas prone to 
scarcity in the State of Gujarat; 

(18) 10 institute and manage bureau of information and of employment 
for the benefit of srudents of the University; 

( 19) to make arrangement for training for competitive examinations for 
recruitment to services under the Government of India and the State 
Governments; 

(20) 10 associate or admit educational institution with, or to the 
privileges of the Uruversity by way ofaffiliatioo, recognition or approval; 

(21) to withdraw or modify either in whole or in part, affiliation, 
recognition or approval of educational institutions; 

(22) to inspect colleges, recognised institutions and approved institutions 
and to take measures 10 ensure that proper standards of instruction, teaching 
and training arc maintained m them and that adequate library and 
laboratory provisions are made therein; 

(23) to lay down and regulate the scales of salaries and allow!Ulces and 
other conditions of service of the members of the teaching, Other academic 
and non-teaching staff of the University. The scales of salaries and 
allowances shall be implemented with the approval of the State 
Government; 

(24) 10 provide for the recognition of ~1udents' Umons or associations of 
teachers, academic stair or other employees of the University, affiliated 
colleges and recogn ised institutions; 

(25) to hold and manage trusts and endowments; and 

(26) to do all such other acts and things incidental to the powers 
aforesaid as may be required in funherance of the objects of the University. 

Jnspc<:tion 9. (I) The Chancellor shall have the right to cause an inspection to be 
nnd inquiry. made by such person or persons, as he may direct, of the Univcrsily, 

affiliated. recognised or approved college or institution, its buildings, 
laboratories. libraries, musewns, workshops and its equipments or hostel 
maintamcd. recognised or approved by the. University, college or 
institution. of the teaching and other work conducted by the Uruversiry or 
under its auspices and of the conduct of examinations held by the 
University and to cause an inquiry to be made in respect of any matter 
connected with the University. 

(2) The Chancellor shall in every case, give notice to the University. 
college and msti1u11on of his intention 10 cause an inspection or inquiry and 

[PART-rv 
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the Um\ ci::1t~. college an(! u:stiu:tion shall lx: entitled to be rcprcser,;ed 
thcr.:al. 

{3) The Cha.-icellor shall communicate his \'1c::ws to the U111vcrs1ty with 
reforcncc lv the result of such inspccllon or nquiry. auo.l mJv after 
asce11;1111rn~ th.: opm1on thereon oi the Lnhc1>iL). advise th.: L mv-:r,;ity 
upon the action to be taken and fix a time limit for takmg such acunn. 

(4) Thc University shall, within the time hmit so fixed aloni;with its 
opirll<'n, submit its report to the Chancellor of such action, 1f any. 11 has 
taken or may oropos•· lo be taken on the advice tendered by the ( hancdlor. 

(5) When: the lJm•·ersity does not wke acllon to the satisfaction of !he 
Ch:...,cellor w1tr.in the time limit fixed, the Chanct:llor m:iy, after 
constc.krmg any explanation fumish1.-d or repres...--r:taiion made by ;he 
Univcrs?ty; issue such directions as he thmks Ii! and the l m•cr511)· shall 
comply wllh such directions. 

(6) The State Government may, whenever It deems fit. cause a hkc: 
inspection or inquiry to bl) made in the manner prcscrib<.:d in S\lb-scctions 
(I) to (4) :m<l shall have. for the purposes of such inspection or inquiry. all 
the power' of the Chancellor under the said sub-s<.:ctions. 

(7) '-otw1lhstanding anything contained in the above sub-sc..:uon;. 1f at 
any tm1e the Chancellor is of the opinion that in .ir.y manner. :hc a!T::!r:. of 
the Un1,ers1ty are not managed ir. fur.herarce of the ob;ec:.' hf th'· 
<Jni,crsu~. or m accordance with the pro\~'ions of this Act ,mJ :he 
regulation$ or the sp..'Cial measures are desirable 10 maintain the siand;irc!:; 
of the Um,c::nmy 1e::ching. examination, research or cx'tell!;ion education. he 
may indicate 10 1he l,;niversily any matter in regard 10 which he desires an 
cxplana11on, and call upon !he University to offer 1>uch expla11;111on». wnhm 
such ume as may be specified by him. \Vlicn the University foils to oflcr 
cxplanauon v.ith in the time specified or on\:rs an explanation which m the 
opinion 01· 1he Chancellor is not satisfactory, he may issue such directions 
as he thinks fit. 

(8) Tiu.: t:mversity shall furnish such inforr.tation relating to the 
administration and finances of the Uni\'ersity a,; the Chancellor may from 
time to time require. 

CHAPTER Ill 
OFFICERS OF l:\1\ERSITY 

10. The follo\\ing shall be the officers of the Lniversi1y. nam..:ly:-

[i) !he Chancelior. 
[i i] The Vice-Chancellor, 
[iii) fhc Deans of ~acuities, 

[ivl rite Directors, 
l \'I fhc Registrar. and 
[ \'il l'h<: Finance and Accounts Officer. 

l\'-fa-I0-1 
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Cb2ncdlor. 11. (I) The Go\'emor of the State of Gujarat shall by' inue of his office 
be ihe Chancellor of the C'nivers1ty. 

(2) The Chancellor shall be the Head of the U111vcrsity and shall. when 
present. preside at the convocation of the University. 

i3) Every propo:;al to conicr an honorary degree shall be ,ubjcct to the 
contirmat1on of the Chancellor. 

(4) The Chancellor shall exercise !:l!Ch other pow;:rs :me perforr sue!' 
other duties as are confcrr<!d on him by or under Lhic; Ac; 

Vice- 12. (I) (a) The Vice-Chancellor shall be a whole-ume officer of the 
Chnnrrllor. University and shall be appointed by the Chancellor in consultation with 

the State Government from among!-l three persons recommended under 
sub· scct1<m (3) by a Comm!t!ee appointed for the purpose under sub section 
(2). 

(h) A perwn. who posses.ses Master's. Degree ir: any of the 
\ c1cnn.lry ar.J allied scierces with minirnu.-n ten yc:ars' experience as 
~:!:.ica1iorust or researcher or admini!>tr:nor m the Umvcrsny system and has 
~ot attained the age of sixty-five years on the date o f :ippomunent, ~ubject 
to the provi~ioos of ~uh-section (8), hc shall be eligible: for appointment as a 
Vice-Chancellor: 

Provided that preference may be given lo a pcr~on who possesses 
Doctorate qualilications m any of the veterinary anti allied sciences with 
mi111mum ten years' experience as educatiomst or rc:;carchcr or 
;,,dmin:str.itor in the Uni,ersity system. 

(: I (a) For 1he purpo><.-s of sub-section (I). the Chancellor shz orm a 
Comm:ttce consisting of three mcmh<.'TS to be nominated by the State 
Government from th1. field ofVetcrinary and alhcd ~c1cnces. 

(h) The Chancellor shall appoint one of the three members of the 
Committcc as its Chairperson. 

\3) The Committee so appointed shall. within such time and in such 
m:nm:r as may be pn .. -scribcd by 1hc Statutes, scl1.'Ct three per;ons who 
po>S.:!'.~ the qualificauons mentioned 1n clause (b) of wb-i.ection (I) whom 
it con~:dcrs tit for being appointed as \'ice-Chancellor and rccoaunend to 
the Chancdlo:. the names of the persons so selected, togelher with such 
other par11culars as may be prescnbed by the Statutes. 

(4) The Vice-Chancellor shall hold office for a tcnn of five y.:~rs !Tom 
the date he enters upon his office and be eligible for reappointment to that 
office for o ne additional term o r live years or unti l he atta ins the ag<.: of 65 
years. whichever is earlier. 
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(5) The emoh:ments and oilier terms and cond:tions of s.::-.1cc o:· !he 
V 1ce-Chancellor. shall be such as may be prescribed and shall not be varied 
10 hi> disadvantage after his appoimment. without his consent. 

(6) (a) The Vice-Chancellor may. by writing under his hand addressed 
to the Chanc<;:llor. resign his office and such resignation shall take effect 
from the date of acceptance by the Chancellor 

(b) fhc rcsignm1on shall be delivered ordmarily at least thirty days 

prior to lhc date on which the Vice-Chancellor wishes 10 be relieved from 

his office: 

!>ro,ic!ed that the Cha.'lCellor may rcl1c•. c him carhcr and the 
resignation shall take cffo·et from !he date oi :ieccptance by the Chancdlor. 

(7) (a) During the leave or absence of the Vice-Ch:mcdlor. o: 

(b) in the event of a pemianclll v~1cancy in the office of the 
Vice-Chancellor, until an appoint111cnt is made under sub-section 
( l) to that office. 

one of the University Officers preft:r;ibly senior most ofiil:<.-r having 
qualification in Veterinary and allied Sc•'!Tlces. nominated by !he 
Chancellor for tha: purpo5e shall carry C'n 1 e current duties of the office o:· 
the Vice-Chancellor. 

(S) A person ~hail be disqualified for being appointed as. or for bemg_ a 
Vice-Chancellor -

(i) if he is a Member of tl1c Parharr.cnt or of any State 
Legislature or of any local authority. or 

(ii) ifhc is a member of a political party. or 

(iii) ifhc 1s or any time has been adjudged an insolvent'or he has 
suspended payment of his debts or has comp0undcd with !us 
crcduors, or 

(1\) if he is of unsound mind or stands so declared i>y a 
competent court, or 

(v) if he is or has been com icted of an offence. which in the 
opinion of the Chancellor. involves moral turpitude. 

(9) Notwithstand ing ~nything contain.:d in sub-section (4), the 
Chancellor may at ony time remove the Vice Chancellor frolll office if. rn 
his opinion. the Vice-Chancellor -

(a) is. or has been subject 10 any of the disqualifications mentioned 
in sub-section (8), or 
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(b) has been gu1hy ofm1sccnduct in discharge of his duties. or 

(c) has b..:come physically or mentally incapable of di.charging his 
dullcs as a V1cc-Chanccllor, or 

(d) has abused Im. po"11on as to render his conu11ua:1cc 111 office 
prejudicial to public interest, or 

( c) has, without rc:1sonable cause, refused or failed to perlorm his 
duties for a period of not less than three months : 

Provided that a V 1ce-Chanccllor shall not be removed from his 
office unle;;s an opportunity of being heard is given to him. 

[PART-IV 

l3. (1) n1e Vice-Chancellor shall be the principal executive and 
academic officer of th.: University and ex-officio Chamnan of the Board, 
Academic Council and other authorities. He shall in the at>scncc of the 
Chancellor preside al any convocation of the l:niversity. He shall he entitled 
to be present with the nght to speak at any meeting of any other authority or 
body of the University, but shall not be entitled to vote thereat unless he is a 
member of that authority or body. 

(2) The Vicc-Chanccllm shall exercise general control over the affairs 
or the Cniversity and shall be responsible for the maintcnancc of discipline 
m the lfoi,·ersity. 

(.l) The \'1cc-C\1anccl10: shall have power to con\'cnc mcct1?1g:; of the 
Board and Acadenuc Counc1 I. 

( 4) The Vice-Ch.mccllor shall ensure the faithful obscrvancc of the 
prov i~ions of the Act and thc Statutc.:s and Regulations and he shall possess 
all powers necessary for this purpose. 

(5) The Vice-Chancellor shall be responsible for the prcs<.:nlation of the 
annual financial cstimat..:s and the annual accounts and halancc sheet of the 
Cnivcrsity to the Board. 

(6) (a) ln any emergency which, in the op1mon of the Vice­
C'hanceilo:. r..:quirc> that muncdiate action should be raken, he shall take 
such action as he deem~ necessary and shall at the earlie;;r opportunity 
thereafter report his acrion to such officer, authority or body as ''ould have 
in ordinary course dcah v.ith thl! mailer. If the officers, authority or, as the 
case may, body, disagrees with the action of the Vice-Chancellor, the 
matter shall be re ferred to the Chancellor whose dcc1s1on thereon shall be 
final. 

(b) When <ict1on token by the Vice-Chancellor under this sub-
section affects any person in the service of the University. such person shall 
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be entitled Lo prefer an appeal to the Board within one month from the date 
on which such action 1s communicated to him. 

(c) If 1he \'ice-Chancellor t<; satisfi<!d that a decisicm of :he 
Board i5 not :n the best interest of the l:nivcrsny, he i;hall refer it 10 the 
Chancellor whose decision thereon shall be final. 

(7/ The '-' ice-Chancellor shall give effect to the decisions or orders of th<: 
Board reo;a.rtlmg the appointment, dismissal_ suspension and punishment of 
officers_ teachers and other employees of the t;nivcn-ity_ 

(8) (a) SubJCCl to the provisions contained in sub-section (6) <md 
notwithstanding <1nything contained in sub-section (7). where the Vicc­
Chancellor. after making such inquiry as may be deemed fit, is of opinion 
that the execution or any order or resolution of an authority spcc1fi..:d in or 
dccl:ired und.:r section 20 or any action mitiare<I or contcmplai.ed which 1s 
about to be done or 1~ bcin;; done by or on behalf of!be Uruversi<y, 

(i) 1s incons1s1<.:nt with the provisions of this Act or or any Statute<;, 
or Regulation<;, or 
(n) 1s no1 111 the interest of the University. or 

\iii) :s likely 10 lead lo breach ofp...'acc. 

he may fon,ard a copy of the order or resoh:tlon or. a:; the case m:w ':le:. 
refer the doing of the thing with a statement of reasons, to the authonty 
which made the order or passed the resolution or proposes to do th..: thing 
for reconsideration by that authority as 10 whether the said order or 
resolution may not he resc10ded, or revised or modified m :he m:inncr 
stated hy h1111 or the: :.ny action initialt."d or C-Ontcmplated or the domg .if the 
thing be reframed from. 

(h) Where the authority, afler reconsideration rt·vises or ntlllhfies 
the order or the resolution in the manner stated by the Vice-Chancellor. 
then notwithstanding an}1hing contained in clau~e (e). such revised or 
modified order or resolution shall revive from the date of such n:vis1on or 
modi ficauon 

(c) Where the authority revises or modifies the order o• 
resolution in such manner as is inconsistent with the manner staled by the 
Vice-Chancellor. the Vice· Chancellor shall refer the matter to the 
Chancellor for his decision. 

(dJ The Ch:incellor may. on such reference being made. re,1sc 
or modify the order or resolution or direct thal the- order or rcsoluuon shall 
eonunuc 10 be in force with or "'ithout modification pcnnanently or for 
such period as it may ~pcci fy: 

Pro\'ided that Lhe order or resolution 5hnll noL be revis.:d ('r 
modified or continued by the Chancello~ "1lhOltl gi,mg the concem.:d 
authonty a reasonable oppomm.ity of showing the ;;au:;.: against :he ord.:r 
proposed 10 i>e made by him. 
!V-Ex-10-4 
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(e} The order, resolution or, as the case may b<:. the doing of 
thmg. any action initiated or contemplated shall remain in abeyance from 
the date of the action of the Vice-Chancellor of forwarding the copy of 
order or resolution or of makmg reference under clause (al ull the date of 
the order of the Chancellor under clause ( d). 

(9) The Vice-Chancellor shall be responsible for lhe proper 
administration of the affairs of the University and for a close co-ordination 
and integration of teaching, research and extension education. 

( l 0) The Vice-Chancellor shall exercise such other powers and perform 
such other duties as may be prescribed for carrying out the purposes and 
provisions of this Act and the Statutes. 

Re::i,1rar. 14. (l} The Regisu·.ir shall be the whole time salaried officer of the 
University and shall be appointed by the Vice-Chancellor with the previous 
approval of the Board and his qualifications, emoluments and 1hc temis and 
colldittons of service shall be such as may be prescribed. He shall be an 
academician in the field of Vcterinaiy and allied Science~. 

(2) The Registrar shall be the ex-officio Secretary to the Board and the 
Academic Council. 

Po.,.., Cl''! and t 5. 
function' of 

R.cgi,tr;1r. 

(I) The powers, !unctions and duties of the Regi,trai shall b..:. • 

(a) to manage the propcny and investments of the University 
mc~udmg trust and endowed property i.n accordance with the ch:cision of 1he 
Fmancc Committee and the Board; 

(b) 10 act as the chief custodian of the records. the common seal 
and such other properties of the University as the Board shall commit to his 
charge; 

(e) to deal with cstablislnnent mallers and general 
administration in the University; 

( d) to invite and receive applications for a<lrnission to the 
University and admit the students; 

(c} to maintam pcm1ancn1 records of all courses. curriculum and 
the academic perfonnancc of students of the t:ni,·ersny meluding the 
courses taken. grades obtamed, degrees, diplomas. awarded. pri1es or oth.:r 
distinctions earned and any other items pertinent to the academic 
performance and the discipline of the students and other information as 
may be necessary; 

(f) to make ~trrnng..:ment for the conduct of cxmninations 
mclu<ling the appointme nt of examiners and for the due ~xccu l i on o f all 
processes connected therewith; 

(PART-IV 
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(g) to act as the principal liaison officer of the University "'ith 
L'l<; State Ci0vemrncnl. Central Go,·cmrnent. Indian Veterinary Counc1L 
Indian Council of Agncuhural Research. other l·ruvcrs1ties and other 
bodies. 

(h) in all suits and other legal procc<:dings hy or against the 
linivcrsity. the pleadings shall be signed and ,·enfi<:d by the Registrar and 
all processc:s in such suits and proceedm.,s shall be issuoo to .• nd s..."fv<.-d 
on. the Registrar: and 

( i) the Registrar shall exercise such powers and perform such 
other fw1ctions and discharge such other duties as may be prescribed or 
assigned to htrn by the Board and the '\'Jcc-Chanccl!or. 

(2) When the office of the Registrar 1s vacant. or whcn the Reg1str.ir 1s. 
by reason of illness, absence or any other reason, unab le to exercise the 
powers. perform the functions and discharge the duties of his office. the 
powers, functions and duties of the olficc of t..'le RegistrJr shall be 
exercised. performed and d1schargcx! by such per:.on as :he \'1c(;'-Chanccllor 
may appoint. 

16. (I) ·r he Finance and Accounts Officer sha ll be a whole-time sa laried 
officer of the L:nivcrsity and shall be appointed hy the Board fron• out of a 
panel of thr~-..: names recommendc:d by th~ ~tat.: Government. 

(2) Subject to ~nch terms and cond1uons as may b<.: dctemnncd by the 
Board, the Finance and Accounts Officer shall ho ld office for a period of 
five years or until he attains the age of superannuation fixed for State 
Govcmm<.-n1 employee, "'hichever is carli~-r. 

(3) The emoluments and other tenns and conditions of Scf\ ice of the 
Finance and Accounts Officer shall be ~uch as may be prescribed. 

(4) The Finance and Accounts Offic~-r shall be the ex-officio Secretary 
to the Finance Comminee. 

17. (J ) The Finance and Accounts Officer shall,· 

(a) exercise general supervision and management over the funds 
and invesun.:nt of the ~mvcrsity and shall ad\ isc the Uni\'ersity as 
regards its financial policy; and 

(b) exercise such other powers and perform such other fmancial 
functions. as may be assig)led to htrn by the Boa.rd, or a$ may be 
prescribed 

Provided lhal the Finance and Account~ O fficer shall not incu1 any 
expenditure or make any investment exceeding such amount as may be 
prescribed except with the previous approval of the Hoard. 
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(~) SubJCCI 10 Lite control of lhe Board. 1he Finance and Accounts 
Officer shall. -

(a) endeavour to ensure tha1 lhe recurring and non-n:curring 
cxpcndilllrc ar.: made as authorized in the Budget or a~ per the limits (ixcd 
by the Hoard for a year and ensure that all moneys arc expended for 1hc 
purposes for which they arc gramed or ar ~•t.!d; 

(b) be responsible for lhe preyarauon of annual accounts. 
financial estimates and lhe budget of the Univcrsi~ and for their 
p~es.:ntation 10 the Finance Comnu:tcc and the Board; 

(cl keep a constant watch on the cash and bank balances ar.d of 
investments; 

(d) watch lh.: progress of the collection of revenue and advise 
on the m..:tho<ls of collection employed; 

(eJ ensure that the registers of buildings. land, furniture and 
cqmpm~'Jlts a:e Inamtaincd up-to-date. and that stock checking is co1:ducted 
in r~pcct of equipments and other consumable m:m:rials :n .:ill offices. 
laboratoncs. colleges and institutions maintained by the l.,,ni' crs1t) ~ 

(I) bring to lhc no1ice of lhc Vice-Chancellor any unau1horizcd 
expenditure or other financial irregularity and suggest appropriate ac1ion to 
be tak<.:n against person~ at fault: and 

(g) call from any office. laboratory. college or institullon 
mainlain.:d by lhe Uruvcrsity. any information or rc1ums as he may 
consider lk'CCS:;ary for the ext:rc1se of his powers, performance of his 
func:1ons or discharge of his dunes 

(3) Wh:.."ll the office of the Finance and Accounts Officer is vacam, or 
when 1hc Fmance and Accounts Officer is, by reason of illness or absence 
for any other cause unable to exercise the powers, perfom1 lhc functions 
and cltsehargc the <lulles of his office. 1hc powers, functions and du1ics of 
the office of the Finance and Accounts Officer shall be exercised, 
performed and discharged by such person as the Vice-Chancellor may 
appoint for tht: purpose. 

Ot2M or 18. (I) There shall b..- a Dean for each facully of ihc Uni,ersiry and 
Faculties. shah be appoimed in "uch manner as may be prescribed. 

(::!)(a) The Dean shall be responsible 10 the Vice-Chancellor for the 
due ob~cr"ance of Statuies and Regulations relating 10 that Faculty 

(h) For th<: organi/ation and conduc1 of the teaching and in carrying 
out his responsibilit1..:s for the organira1ion and conduct of these functions. 
he shall work in close liaison with 01hcr officers and shall generally work 
through 1h..: Heads ofD<.:panments of the facul1ies. 
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(3) The Dean shall exercise such powers and perform such duties as 
may be prescribed and necessary for the proper functioning of the work of 
1hc1r respective facullics as assigned by the Vice-Chancellor. 
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19. ( 1) The Director of Research, the Dirccior of Extension Education. J>irccrors. 
the Director of Information Technology and the Director of Stud<.:nts' 
Welfare shall be the whole-time salaried officers of the University 
appointed by the Vice·Chauccllor with the approval of the Board in 
accordance with the Statutes made in this behalf. 

(2) The qualifications, emoluments and lcrms and conditions of service 
of the Directors shall be such as may be prescribed. 

(3) The Director of Research, the Director of Extension Education, the 
Oircctor of Information Technology and the Director of Students' Welfare 
shall exercise such powers and perform such duties as may be prescribed. 

20. 

CHAPTER IV 
AUTHORITIBS OF UNIVERSITY 

The following shall be the Authorities of the University, namely: 

( 1) The Board of Management; 
(2) The Academic Council; 
(3) The V etcri nary and Animal Sciences Research Council; 
(4) The Veterinary and Animal Sciences Extension Education 

Council: 
(5) The Faculucs; 
(6) The Board of Studies; 
(7) The Planning Board; and 
(8) The Finance Corrunittec. 

Aulhoritielii'. of 
l.ni\•er~it~'. 

21. (1) The Chancellor shall, as soon as may be after the first Vice- Roord of 
Chancellor is appointed, take action to constitute the Board of Management. 

Management. 

(2) The Board ofManagemeni shall consist of following, namely:-

Class 1- Ex-Officio Members 

(i) the Vice-Chancellor, Chairman; 
(ii) the Secretary to Government, in-charge of Animal 

Husbandry or his representative not below the rank of the 
Deputy Secretary LO Government: 

(iii) the Secretary to Government, Finance Department or his 
representative not below the rank of the Deputy Secretary to 
Government; 

JV-Ex-10-5 
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(iv) the Secretary to Government. Education Department 
(Technical) or hi~ representative not bclo" the rank of the 
Deputy S...>cretary to Government; 

(\) the Dir«tor of Animal Husbandry, Gujarat State: 
(vi) the Commissioner of Fisheries, Gujarat State; 
(vii) one rcpn.:sentative of Veterinary Council of'lndia. New 

Delhi; 
(viii) the President. GuJaral Veterinary Council. ancl 
(ix) the Registrar. ex-officio Secretary. 

Class II - Other Members 

(x) one proi;ressivc Livc$tock Owner; 
(xi) one poultry entrepreneur: 
('u) one reprcsemative oidairy mdll5U}'. 
(xiii) one rcprcscritati\'C of Pharmaceutical or \'accine lnsutute; 
(xiv) one eminent Educationist: and 

[PART-JV 

(xv) two eminent Scientists Crom the field of\lctcrinary and 
allied Sciences. 

(3J lhe term of the rrembcr> uoderclause:> (x) 10 (x\') shall b.: of three 
years and they shall be nominatod by the State Govi:mment. 

(4) The 11on1inatcd members of lhc Board shall not be entitled to 
rccciV<: any remuneration ·from the University except such daily and 
travd n~ allowances as may be prescribed 

(5) The Board for lh.: purpose of consultation ma) '"'11e any pt.'fSOn 
ha\'mg expericnc.: or special knowledge on a:iy subjec1 under consideration 
at the mcctin~ to ancnd its meeting. Such person may spc<ik or otherwise 
cake part in the proceedings of such meet ing but shall not be enti tled 10 vote 
at such mectmg. Any per.;on invited shall be entitled to such allo" anccs for 
:mend in:; the meeting~ may be prescnt>.xl. 

(6) rhc Board shall meet al such limes and places a.~ fixed by lhc Vice­
Chanccllor and shall hold regular meetings as far a.~ possible once in every 
thn.:t: months: 

l'rO\ idcd that Vice-Chancellor may. at his dtscrcuon. convene a 
>'JlCCial meeting of 1he Board; 

(7) One-third of the total number of the members of the Board shall 
constitute a quorum for the transaction of its business at the meeting. 

( 8) The Board shall conduct the mectmg and transact us business m 
such manner as may be prescribed 

22. ( 1) SubJ~Ct 10 the pro\'is1ons of this Act, the Board shall be the chief 
executive body o f the University and shall manage and supervise the 
properties and activities of the University and shall be responsible for the 
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conduct of all administrative affairs of the University net otherwise 
provided for in this Act. 

(2) Without prejudice to the generality of the foregoing powers, the 
Board shall exercise and perfonn the powers and functions as follows, 
namely:-

(i} to accept, acquire, hold, control and administer and dispose of 
property on behalf of the University; 

(ii) to make provisions for buildings. premises, furniture, apparatus and 
other means needed for carrying on the work of the University; 

(iii) to consider and review the financial requirements and estimates for 
the University and approve its budget ; 

(iv) to provide for the administration of any funds placed at the disposal 
of the Universi ty for the purposes intended; 

(v) to arrange for the investment and withdrawal of funds of the 
University; 

(vi} to manage and regulate the finances. account~ and investments of 
the University; 

(vii) to borrow money subject to prior pennission of the State 
Government and to make suitable arrangemen1s for its repayment; 

(viii) to approve the annual accounts and the annual financial estimates of 
the University; 

(ix) to determine the form o f, to provide for custody of, and to regulate 
the use of, the conunon seal of1he University; 

(x) to appoint such committees, either standing or temporary, as the 
Board may consider necessary, and specify the terms of reference thereof 
subject to the provisions ()f the Act and the Statutes ; 

(xi) to dete1mine and regulate all pol icies related to the University in 
accordance with this Act and the Statutes ; 

(xii) to approve the recommendations for appointment of officers, 
teachers and other employees of the University; 

(xiii) to make provisions for instruction, teaching and trammg in such 
branches of learning and coucses of study as may he detern1ined by the 
Academic Council in Veterinary and allied sc iences and for research and 
for the advancement and disscmiuation of knowledge; 

(xiv) to promote post-graduate teaching, research and extension 
c<.lncation; 

10-19 
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(xv) to establish, manage and maintain colleges, departments, mstitutcs 
of research, hoste ls, lihrarics, laboratories, experimental farms, and provide 
for such other faciliucs necessary for carrying out !he purposes of this Act ; 

(xvi) to affiliate colleges or recognise institutions of research in 
Vetennary and allied sciences or extension education as may be provided 
by Statutes: 

(xvii) to arrange for, and tO dll'CCt., the inspection of affiliated colleges, 
recognised institutions and hostels. to issue instructions for mamtaining 
their efliciency and for ensuring proper conditions of employment; 

(x \iii) (a) to withdra". either in whole or in part. or to modify the 
nghts conferred on a college by affiliation or on an insmution by 
recognition ; and 

(b) to recommend to the State Government withdrawal or 
n:duct:on of a grant of a college: which makes default in C:lrT) mg 
out the conditions of a!Iilianon; 

(xix) (a) to control and co-orclicatc the activities of affiliated college<> 
and recognised ins11tution:>. and 

(PART-IV 

(h) to regulate the fees to be paid by the students in affiliated 
colleges and rccogmsed instm.1tions; 

(xx) to call for reports. returns and other information from affiliated 
colleges. recognised msututions or hostels; 

(xxi) to recognise a member of the staff of an affiliated college or 
recogni5cd institution as a professor. associate professor, assistant professor 
or teacher oflhc Uni\"crsity and to withdraw such recognition; 

(xxii) to lay dov. n and regulate the ;>ay scales. allowances and conditions 
of service of officers, members of lhe teaching, other academic and non­
teaching staff of the University; 

(xxiii) to lay down and regulate the pay scales. allowances and conditions 
of service of the members of teaching, olhe:r academic and non-teaching 
staff of affiliated colleges. constituent colleges and recognised ins111utions; 

(xxiv) to supervise and contTol the residence, conduct and discipline of the 
students of am liatcd colleges. constituent colleges and recognised 
mstituuons and to make :urangcments for promoting their health and 
general welfare and to take disciphnary action against the student~. 

(xxv) to make pro\ision for instituting and conferring degrees. diplomas. 
and other academic distincuons; 

(xxvi) to provide for the institution. maintenance, and award of fellowshir 
and scholarships. studentships. medals and prizes and other awards ; 
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{xxvii) to accept on behalf of the University trusts. bequests. donations and 
transfers of any moveable or immovable property to the L•niversil} 

(xx>11i)to enter 11110. vary. carry out and cancel contract on behalf of the 
t :nJ\crsity :n the exercise of performance of the po"e"" and discharge 
duties assigned to it by or under this Act or Statutes; 

(xx1x) to make provisions relating to th~ use of Gujarati. Hindi. English as 
the rm.-dium of instruction and ex;1mination ; 

(xx:x) to consider and approve the recommendations of the Academic 
('ouncil. Research Council and Extension Education Council; 

(xxx1) to make, amend or repeal the stat::tc:s; and 

(xxxii) to exercise such other powers and perform such other functions a.'\ 

may be conferred or imposed on it by or under this ""ct 

(3) The powers and functions under cl3uscs (xiii), (xv l. (x\ii). (x,iii). 
{'.l.xi).(.xxv) and (xx vi) of sub-secuon (2) shall not be exercised or performed 
by the Board except upon the recommendation madt: by the Academic 
Council. 

(4) The exercise of the powers by !he Board under clause< {.,x1il and 
{x-xiii) of sub-section (2) in :;o for as they rcla1e to the laying down and 
regulating pay scales and allowances of officers. members of the teaching. 
other academic and non-teaching staff of the University. constituent 
collegi.:, affiliated college and recogni~cd institution shall be subject to the 
approval of the State Government. 
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23. (I) The Academic Council shall consist of the following members, Academic 

namely:- Council. 

(1) 
(ti) 

(iii) 

(I\) 
{v) 
(vi) 
(vii) 
(viii) 
(IX) 

The Vacc-Chanccllor, Ex-Officio Chainnan; 
The Director of Animal Husbandry. Gujar.u State or his 
representative not below the rank of Joim Director; 
The President, Gujarat Veterinary Council or its representative 
of Academic ComminecofCouncil. 
The D.:ans of faculties; 
The Deans ofCollegcs: 
The Directors: 
The Librarian: 
The Registrar as Member Secretary: and 
Four members from amongst the Heads of Departments. of 
which two members from the Faculty of Veterinary Science and 
one each from the Faculty of Dairy and Fishery. to be nominated 
by the Vice-Chancellor. !>y rotation. in the manner as may be 
prcscnbed 

JV-Ex-10-6 



10-22 

Powers and 
ruoction' of 

AClldcmic Council. 

GliJAR1\ T GO\'ERJ\'MEJ\'T GAZITTE EX .. 7-07-200'! ,PART-IV 

(2) As soon as tht.: Academic Council is constituted under sub-section 
( 1 ), it mHy co-opt as members not more than three persons for such periods 
and in such manner as may be pre.'iCnbcd so as to secure adequate 
n.-presen1a11on of different sec;or; of\'e;ennary and allied sc!l!llec' 

(3) The member; oi !he Academic Council otht.:r than the ex-officio 
member<; and mcmb..:rs referred in sub-section (2) shall h-Old oflicc for a 
term of two years. 

(.i) Pie Academic Council shall conduct the meeting and transact its 
business 1n •uch manrn:r as may be prescribed. 

2~. (I) The Academic Council shall, ha\'e general control on tcachmg. 
cxarmnauon and other educational programmes ,,.,,thin the t.;m,ers1ty. and 
shall be responsible for the maintenance of standards thereof. 

(2) In particubr and without prejudice to the generality of the 1orcgoing 
po'ver, th~ Academic Council shall exercise lhe powers and perform the 
fooctions ~ follows, namely :-

(i) 

(ii) 

(iii) 

(v) 

(vii) 

(vi ii) 

(ix) 

( x) 

(xi) 
(xii) 

(xiii) 

to advise the Board on all academic matters ind:.:Jing the 
conl:'ol an<1 management of librancs; 
to make recommendations for the institution of professorships 
01 1111y other posl of teaching inclu<ling posts in rcst.:<irch ~nd 
extension education an<l in regard to the <lutics thereof: 
to formulate, modify or revi!.C <..ehemes for the eonstuution or 
rcconst1;u11on of departments oi teaclung. n.'SCal'ch and 
extension education: 
10 make regulations regarding the admission of ~udc:nts 10 the 
L;m\'ers11~ and to determine the number of stUtknL~ to be 
admiucd: 
to arrange tor co-ordination o f studies and Leaching in affiliated 
colleges and recognised institutions; 
to approve regulations related 10 the courses or study leading to 
degrees, diplomas. certificates and other acadeouc distinctions 
in the Um\'ersity or in affiliated colleges and m r.:cognised 
mstiruuon.': 
to recommend to the Board the afii liation of a college and 
recognition of an institution; 
to make regulations relat ing to the conduct of examinations and 
to mainuiin and promote their standards; · 
10 make recommendations regarding post-graduate leaching, 
research and extension education : 
10 make recomm1.'lldations regarding the qualifications 10 be 
prescribed for teaching. research and extension education staff 
in the limversity; 
to make regulations 10 dctem1inc curriculum; 
10 make regulations relating to academic matters subject to the 
provisions o f this Act and the Statutes: 
generallv to advise the Board on aU academic mauers: and 
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(xiv) to exercise such other powers and perfomi such other duties as 
rnay be conferred or imposed on it by or under the provisions of 
this Act. 

25. ( I ) There shall be a Veterinary and /\nimal Sciences Research 
Council consist ing of the following members, namely:-

(i) the Vice-Chancellor, Ex-Officio Chairman; 
(ii) the Director of Animal Husbandry, Gujarat State or his. 

representative not below the rank of Joint Director. ex-officio: 
(iii) the Corrunissioner of Fisheries, Gujarat State or his 

representative not below the rank of Joint Commissioner. ex­
of!icio: 

(iv) the Directors, ex-officio; 
(v) the Deans of Faculties, ex-officio: 
(vi) the Deans of the Colleges, ex-officio: 
(vii) one Head of Department from each college to be nominated by 

the Vice-Chancellor, by rotation. in the manner as may be 
prescribed; 

(vii i) four members from amongst the Research Scientists. of whom 
two members from the Faculty c)f Veterinary Science and one 
each from the Faculty of Dairy and Fisheries, to be nominated 
by the Vice-Chancellor. on rotational basis: 

(ix) one eminent Scientist in the field of Veterina1y and allied 
sciences from outside the University to be nominated by the 
Vice-Chancellor; and 

(x) the Director of Research shall he the Member Secretary, ex­
officio. 

(2) The term of members other than the ex-officio members shall be of 
two years. 

(3) The Counci l shall conduct its meetings and transact the business in 
such manner as may be prescribed. 

26. The Veterinary and Animal Sciences Research Council shall 
consider and make recommendations in respect of, -

(a) research programmes and proj ects undertaken or to be 
undertaken by the University units in the State in the 
field of Veterinary Science and Animal Husbandry and 
other allied Sciences with a view to promoting effective 
co-ordination; 

(b) physical, fiscal and administrative facilities required for 
implementing research projects; 

(c) orienting research to meet farmers' needs; 
(d) integration of research, extension education and teaching 

and participation of research workers in teaching and 
extension education programmes; an<l 

l 0-23 
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(e) any oth~ matter pertaining to research programmes 
"rich may oc referred to by me \ 'icc-Ch:mcellor or the 
Board or any otht.7 autnonty of·.hc t:niver.:1:y. 

Vetc1·inar y 27. ( l) There shall be a Veterinary and Animal Sciences Extension 
and Animal Education Council consisting of the following members, narnely:-

Science' 
.l "tcnsioo 
I· .ducation 

("ouncit 

Func1ioos of 
\'tttrina~· 

2nd .\nimal 
Sciences 

C~tcn!liion 

Edur:uion 
Council. 

\It 
(it) 

(iii) 

(i\) 
(v) 
(v1) 
(vii) 

the \ 1cc-Ch.inccllor. Ex-Offic"> Chairm:m: 
the 01rector of Animal Husbandry. Gujarat Stme or his 
representative not below the rank of the Joint Director. ex­
ojficio: 
the Commi$sioner of Fisheries. Gujarat State or his 
reprcscntati,·c not below the ran!. of the Joint Commissioner. ex­
ojfir'<>: 
ihc Dir.:ctors. 
the Oc3ns of Faculties; 
th<.: Deans of\olleges; 
one Head of Ocpartmcnt from each college to be nomina1cd by 
the V1cc-Chanc<.:llor. b>· rotation. in the manner as may be 
presc.,bt!d; 
one cmment person in the field of Extension F.ducation from 
outside the 1.,iuvcrsity to be nommatcd by the Vice-Chancellor; 
and 

(ix) two progressive farmers having experience in animal husbandry 
practices. to fl<.! nominated by the Vice-Chancellor 

(x) the D1rccto: oi Extension Education as :Vtemb<:r Secretary. e.r-
ufficw 

(2) ·1 he term of members of the Veterinary and A111mal Science 
Ex tension Educalion Counci l other Lhan the ex-of!/ciu members shall be of 
t\\'O years. 

(3) l "lc Veterinary and Animal Sciences Extension Education Council 
shall conduct its mcctllll!> and transact the business m such manner as may 
be prescrihcd. 

28. The Veterinary and Animal Science:> Extension Education Council 
shall consider and make recommendations m respect of. -

(a) the extension educauon programmes and projects oi the 
University ; 

(b) co-ordination of extension education activities for improvement 
of animal husbandry and allied branches and for the 
development of rural communincs; 

(c) development of farmers' education and training and achisory 
SCT\ ices. 1dent1fication and resolution of field problem> and 
transmission ofinfom1ation; 

(d) methodology or extension education : 

I PART-IV 
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(e) inte;:gr;it1011 of extension education with teaching an<l research in 
the University and participation of teachers and research 
worke~ ir. extension eJucat1on programmes: and 

(I) any other matter referred to u by the Vice-Chancellor. Board or 
an1 other authority of the University. 

10-25 

29. (I , T'.1e t..n1\ ers1tv sh<.li ha' e th.; iaculues <' Vctl."Tina. . and Animal •·~cultir-. , , 
Science. Dairy. F1shenes and such other iacul11cs as may be prescribed. 

(2) The faculties shall comprise of such departments. d1'is1ons and 
centres as may be prescribed. Ont! department or centre may be established 
for more than one faculty. 

(3) The consmution. powers and functions of the faculties sh::ll be 'uch 
as ma; be prcscnOcd. 

30. (I) There shall be a Board of Studies for every subject or group of Bo:ard of 

subject<: '15 may be prescribed. Stud""'· 

(2) 1 he constitution. powers and functions of the Board of Studies shali 
be such as may be prescribed 

31. {I) The;:rc shall be consututed a Planning Hoard of the Lnivers1ty Planning 

which shall advise generally on the planning and dcvelopn1cnl of the Roaro. 
University. 

(2) The Planning Board shall consist of the followmg members, 
namely:­

(i) 
(it) 

the \'ice-Chancellor. e.t-officio Chairman. 
orticus of l mv.:rslty as specified m clauses (iii) to '''' of 
section IO ; and 

(iii) nol more than five persons who possess high academic 
qualific .. 1ion> and experience in the respective field of "la.·m:n:; 
nominated oy the Planrung Board. 

(3) The tcnn of office of the nominated members of the Plarming Board 
shall be ofl\\O years. 

(4) The Planmng Board. 111 add1t1on to all other powers vested 1n 11 :JY 
this Act, shall advise the Board of Management on policy matters and the 
AcadeTllJC Council on any academic maucrs. 

32. (I) The Finance Comminee shall consist of the following members. Finance 
namely:- Commitree. 

(i) the \'ice-Chancellor. £\·-Officio Ch.ii:man; 
(11) the Secrctary to Government, Fmancc Department or his 

repn:sentat1vc not below the rank ol the Deputy Seeretarv: 
!iii) the S.:cretary to Govemmi:nl. Agricuiture and Co-o..,crauvc 

D.:partmcm. m-charge oi Ammal Hu<;bandry. or his 
representative not below the rank of the Deputy Secretary: 

IV-Ex- I fl-7 
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(iv) the Registrar; 
(v) 1hc F111ance and Accounts Officer shall be the Member­

Secretary of the Committee; and 
(vi) one member to be nominated by the Vice-Chancellor from 

amongst the non-official members of the Board of Management. 

(~i The Fina11ce Committee shall exercise ihc followmg pov.crs and 
perform the following functions. namely:-

(a) to examine the annual accounts of the University and to advise 
the Board thereon; 

(b) to examine the annual budget estimates ; 
(c) to make recommendations to the University on all proposals 

involving expenditure for which no provision has been made in 
the budget or which involves expenditure in excess of the 
amount provided in the budget ; 

(d) to review the position of financial resources, of the University 
from tune to tim0; 

(e) generally to advise the Board on all financial matters; 
(f) to make recomrnen<lation to the Board on al l matters relating to 

finances of the University: 
(g) to recommend economy in administrative expenses: 
(h) to perfonn such other functions relating to aceollnts and audit of 

1hc revenue and expenditure of the University as rnay be 
assigned 10 1! by the Board of Managcmem; and 

(i) to advise the Board of Management in financial ma!lcrs 
whenever such advice is sought by the Board of Ylanagement. 

CHAPTERV 
RF.SlDF.~T Ii'\SRUCTION, RESEARCH AND EXTENTION 

EDUCATION 

Resident 33. The Re~ident instruction in the University shall include Bachelor's 
Instruction. dcgrt:e, Master's degree and Doctorate degree programmes and short-term 

diploma and ccrti licate courses in the disciplines of Veterinary and Animal 
Science, Dairy, Fisheries and other allied sciences as may be prescribed. 

Research. 34. (I) The University shall cany on strategic, basic and applied 
research in Veterinary. Animal Husbandry, Dairy. fisheries and allied 
sciences. 

(2) The University through its Research Council shall be the principal 
agency for research activi ties in Veterinary, Animal Husbandry, Dairy, 
Fisheries ;ind 8ll icd Sciences within its jurisdiction. 

(3) The l 'niverslly with the concurrence of the State Government may 
.:stabli~h regional or the /.Onal research stations and sub-stations in diifc~em 
1on~s wnhin its 1crntorial jurisdiction for 1he conduct of research including 
opcr,u1onal research. 

[PA.RT-IV 
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JS. ( l) Th.: Extension programme~ shall be c~tablishcd 111 the L·niversity 
and shall cn:surc technology as~es:smcm and rcfincm. 'Ill and facilitate 
adopnon of :ecl:mology based on rcscarch findings 10 farmers am! others for 
a;:-edcrated growth m arumal husbandry and all;::d field.-;. It ~hall condi:ct 
dcmons:raaC>ns .md lr.linmg programmes for the bwcii: of \anous 
•w1keholdcr;. fxtens:C>r shall be co-ordinated \\ith ·.ar;,uL' unns ,,f ;.;e 
t n1\crsi1y and other appropriate agcnc;cs of th.; Ccntra. G1.wcm111..:nt and 
the State Government. 

(2) The LmHrs1ty shall be responsible for developing c:-.tcnsion models m 
\'ctc.;rinary and alhed scier.c.:s. 

CHAPTER VI 
STATUTES AND REGlJLl\TIONS 

10-27 

E>.tt-nsion 
f;ducntion. 

36. ( l) '>ub;ect 10 the pro,1stons of th1:. Act. the Statutes shall be sracute.. 
made by the l3oare. 

(2) The <;· ;tutes may provide for all or any of the followmg mat~cr:>. 
namely .-

( i) 

(11) 

(111) 

(v) 

(vi) 
(\"it) 
{viii) 

(i:-..) 

(X) 

I :\I) 

(xii) 

the constitution, powers and duties of the authonll..:~ of the 
Univc::rsity. 
the co::ditions of service of the V 1cc-ChanccUor. 
lhe jlO'vers, for.ct1ons. dutie.-, quaijlicafa,ns. manm:r of 
appoin:ment and cond1t10:1s of ser.ice of th~ officer; of the 
t:nivcrsity other than the C'hanccl!or and Vice- Chance ''r; 
the functions. duties, qualifications. manner of appomtmcnt 
and conditions of serv ice of the teachers; 
the functions, duties, qualificattons, mann.:r of app<>m!ment 
znd cond111ons of serv1c.; of the other :::mp!oyccs: 
the ddegatior. of financial. admmrstr.lli\e and other ;x>wcrs. 
holcing of convoca:ion for conf<"mng dc:;recs: 
the conferment and \\ilhdrawal of honoral') dci;rccs and 
academic distinctions ; 
the e::stablishment. amalgamation, sub-division and abolition of 
fac ulties : 
the establishment of department~ in th\! faculties, 
JCC.:ptance .md mana,,;cment of trusts. bequ::,,ts. dc11a1io:is. 
etc .. 
:he acceptance of endO\\ mer.1 for schola.-sh:p,,_ :Cilo" slups. 
pn1es. medals and other awards of academic nature: 
the registrations of graduates and maint~nance of the records of 
1hc1r academic perfo1111ancc; 
1ns1ruction. leaching and exam111a11ons oftbc <tudent~: 
estab!1shmcn' of collcg~'S. research <:ta1in:is. c\1-:::i~mn ccm~es. 
hostels. l1br.mes etc .. 
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(xvi) the procedure of meeting of the 1Jniver;;11y Authorities and 
committee~ and the conduct of their business ; 

(xvii) the manner :ind the tcnns and conditions governing the 
pension, provident and insurance funds for the benefit of 
officers, teache!·s and other employees of the University; und 

(xviii) any matter which is to be or may be prescribed by Stan1tes 
under this Act. 

(3) Where a Statute affects the powers or duties of any officer or 
authority of the University, the Board shall, before passing such Statute, 
ascertain and consider the views of the officer or the authority concerned 
and take the same into consideration. 

( 4) Every Statute passed by the Board shall be submmed to the 
Chancellor who may give or withhold his assent thereto or refer it back to 
the Board for consideration. 
(5) No Statute passed by the Board shall be valid until 1t is assented to 
by the Chancellor. 

Rcl(ulo1ions. 37. (!)The authorities of the Univers ity specified in clauses (2), (5) and 
(6) of section 20 may make Regulations consistent witb this /\ct and the 
Statutes, for all or any of the following matters, namely : 

(a) laying down the procedure lo be observed at thcu m1:etmgs and 
the conduct of their husi'lcss; 

(h) providing for the matter which by this Acl or the Statutes have 
to be provided by regulations; and 

(c) providing for all matters solely concemmg such m.1horitics or 
for matter;; for which prO'visions arc. in the opinion of such 
authorities necessary for the exercise of thcir powers and 
perfonnance of their duli1.;s under this /\ct or the Statutes. 

(2) A regulation madi.: by an authority shall have effoct lrom such date, 
as the authority making the regulation rnay direct. 

(3) The Academic Council rnay, subject to the prov1s1ons of the 
Statutes, make regulations providing for courses of study. system of 
ex1m1inations and degrees and diplomas of the University. after receiving 
drafts of the snme from the Faculty concerned. 
(.;) (a) On n:ce1pt of the draft from the Faculty under 

sub-section (3 ). the Acadc:m1c Council may appro"e such draft and 
pass the regulallons or either reject the draft or return 11 10 the 
Faculty for reconsideration either in whole or in pan together. with 
the suggestions of the Academic Council. The Academic Council 
shall he the final authoricy for the appro\'al of such draft of 
regulations. 

(b) After a11y drart so returned has been further considered by 
the Faculty together '' ith any amendment suggested by the 
Academic Council. ll shall be again presented to the Academic 

(PART-IV 
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Council with the report of the Faculty thereon and the Academic 
Council may men deal with the dr.ift in any manner as it dunks fit. 

(5) The Board of'.\.1anagcment may direct !O carry out the amendments, 
in such manner as it may specify, of any regulation maclc by any authority 
under this s1..-ction . 

Pronded that any such amendment shall not effect the validity of 
anything previously done or omined 10 be done under that regulation. 

(6) A rci;ulation which involves expenditure from the University fund 
shall not be effective until it is approved by the Board of 'vfanagement. 

CHAPTER VU 
FUN.OS AND ACCOUNTS 

38. (I) The University shall establish a fund to be called the Uni,·ersity l oivtrsi~ 
Fund Fund. 

(2) ·n1c fo llowing shall fom1 part of, or be paid into the Univers ity 
Fund, namely:-

(a) any contribution or grant by Government or Veterinary Council 
of India or Indian Council of Agricultural Research or any other 
agency; 

(h) the income of the University from all sources including income 
from fees and charges and sale of farm products; 

(c) receipts. bequest. donations endowments aod other grants. etc .• 
received by the University; and 

( d) any sum borrowed from the Banks with the previous permission 
of the Stace Government. 

(3) The University Fwid shall be kept m the State Bank of India, or in 
any Scheduled Bank as defined in the Reserve Bank of India Act. 1934, or 
be, in,·ested in securities authorised by the Trusts Act, 1882, or the Bombay 
Public Trusts Act, 1950. 

39. (1) The University shall establish a fund to be called the Foundation 
Foundation fund of University from contributions and grants made by the Fund or 
Government for being credited to that fund and such other sums from the Lohersit~. 
University which may be credited to the said Fund in accordance with the 
Statutes. 

(2) The moneys in the Foundation Fund shall be invested in the 
Securities authorised by the Trusts Act. 1882 or the Bombay Public Trusts 
Act, 1950. 

(3) The funds and al l moneys of the Universi ty shall be managed m 
such manner as may be prescribed 

IV-Ex-10-8 
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40. The University may have such other funds as may be prescribed by 
the Statutes. 

41. (I) The University shall make adequate provisions to constitute for 
the benefit of its officers, teachers and other employees in such manner and 
subject to such conditions as may be prescribed, pension, provident and 
insurance funds as it may deem fit. 

(2) The State Government may declare that the provisions of the 

[PART-IV 

Provident Funds Act, 1925 shall apply to the fund constituted under sub- xix ori?zs. 

section ( l) as if they were Government provident fund. 

42. (l) Where the University has established a provident. fund under 
section 41 , ~uch l'und ~hall, notwithstanding anything contained in any law 
for the time being in force, be deposited in the State Government treasury 
in accordance with such directions as the State Govenuncnt may, from time 
to tiro<::, by an order in writing give, and thereupon 

(i) the subscriber to the fund shall be entitled to interest on the balance 
in his provident fund account at the same rate at which the servant of the 
State Government is for the time being entitled to on the balance in his 
provident fund account; and 

(ii) the rules for the time being in force relating to the ·-limits of 
withdrawals from the provident fund as applicable to such Government 
servant shall, so far as may be, apply to the subscriber. 

(2) Nothing in this section shall apply to a provident fund established 
by the University to which the Employees' Provident Funds and 
Miscellaneous Provisions Act, J 952 applies. XIX of 1952. 

Grants. 43. The State Government may, in each year after due appropriation 

Annual 
accounts. 
audit and 
financial 

cstiu1~tcs. 

made by the State Legislature by Jaw in this behalf, make provision for · 
making grants to the University, as follows:-

(a) a grant of an amount not iess than the estimated net expenditure 
on pay and allowances of the staff, contingencies and services of 
the University; 

(b) a grant to meel such additional items of expenditure, recurring 
and non-recurring as the State Government may deem necessary 
for the proper functioning of the University. 

44. (I) The arn1ual accoullts of the Universit)' shall be prepared under 
the direction of the Board, by the Finance and Accounts Officer and all 
moneys accruing to or received by the University from whatever source and 
all nmounts disbursed and paid by the University shall be entered in the 
accounts. 
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(2) The Board shall prepare before such date as may be prescribed, 
the financial estimates for the ensuing year having regard to the 
Government grants that are likely to be available. 

(3) The arurnal accounts and the f:nancial estimates shall be 
considered and a resolution adopting the accounts and financial estimates 
shall be passed by the Board at its annual meeting. 

(4) The annual accounts so adopted shall be submitted by the Vice­
Chancellor to the State Government for audit which shall cause an audit to 
be carried out by an auditor appointed hy the State . Goverrunent, m 
consultation with the Accountant General, Gujarat State. 

(5) The Board shall, after the accounts arc audited, submit a copy 
thereof aioni:;with a copy of audit report and statement of !he action taken 
by the University on the audit report to the State Govenuncnt which shall 
cause the same to be laid before the State Legislature. 

10-31 

45. (1) TI1c annual report of the University shall be prepared by the Annu•I 

Registrar under the direction of the Vice-Chancellor and shall be submitted Report. 

to the Board at leas! one month before the annual meeting at which it is to 
be considered. 

(2) The J3oard shall after considering the report, forward it to the State 
Govenuncnt with such comments as may be deemed necessary, and the 
State Government shall cause the report together with its comments to be 
laid before !ht: State Legislature. 

CHAPTER VIII 
Al<FILIATTON ANO RECOGNITION 

46. (1) A college desiring to impart education in Veterinary and Affiliation. 

allied sciences shall make an application to the Registrar in such manner, in 
such form containing such particulars and undertaking and alongwith such 
fees as may be prescribed, for an affiliation to tl1e University, not later 
than 31" March of the year preceding the year in which the college is 
proposed to be started: 

Provided that, on the recommendation of the Vice-Chancellor, the 
Board may, if it is satisfied that there are special reasons to do so, after 
recording such reasons, entertain a letter of application sent to the Registrar 
after 31 51 March . 

. (2) A college applying for an affiliation shall satisfy the Board 
and the Academic Council -

(a) that the co llege is to be under the management of regularly 
constituted governing body; 

(b) that the strength and the qualifications of the teaching staff and 
the conditions governing their tenure of office arc such as to make 



10-32 GUJARAT GOVERNMENT GAZETfE EX., 7-07-2009 

due provision for the education in veterinary and allied sciences to 
be imparted by the college and for conducting and guiding 
research in veterinary and allied sciences and programmes of 
extension education to be undertaken by the college; 

(c) that the buildings in which the college is or ts tv be located arc 
suitable and that provision has been or shall be made, m conformity 
with the Statutes, for the residence in the college or in lodging 
approved by the col lege, of students not residing with tbeir 
parents or guardians and for the supervision and welfare of 
students; 

(d) that due provision is made or shall be made for a library; 

(c) that where affiliation is sought in any branch of experimental 
science, arrangements have been or shall be made in 
conformity with the Statutes and regulations for imparting 
instruction in that branch of science in a properly equipped 
laboratory; 

(f) that due provision is made or shall be made as far as 
circumstances may permit, for the residence of the Dean and other 
members of the teaching staff in or near the 
college or the place provided for the residence of studcnL~; 

(g) that !he financial resources of the college are such as to make due 
provision for ns continued maintenance and efficient working; 

(h) that the college rules fixing the fees (if any) to be paid by the 
students have not been so framed as to mvolvc such compcntion 
with any existing college, in the same neighborhood as would be 
injurious to the interest of education; 

(t) that for recruitment of the Dean and members of the teaching 
staff of the college, there is a selection corrumnce of !he college 
which shall include-

(i) in case of recruitment of lhe Dean, a representative of 
the University nominated by the Vice-Chancellor, and 

(it)in case of recruitment of a member of the teaching staff 
of the college, a representative of the University nominated 
by the Vice-Chancellor and the Head of the Department, 
1f any. concerned with the subject to be taught by such 
member: 

Provided that nothing in this clause shall apply to a 
Government college or a college maintained by the Government. 

[PART-IV 
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(3) The apphea::on ~hall ;:ontai" at1 undcr..ikmg that the college S:'a'I 
comply with all the prons1ons and regulauons under Indian \ eterii:::ry 

~= •11'»>•. Council Ac!, 1984 and the Statutes and Regula1ions pro"idtng for 
condiuons of service including pay scale~ and allowanCt!S of the teach mg 
and 011 er academic and non-academic slalT o.- an affiliatt!d college, not 
berng a Gov<.:nm1ent col lege or a college ma1nrnincd by the Govcnimcnt 

(4) The application shall contain an undertaking that aftc1 the college 
1s affiliat.:d. any transfer of managem1.:nt and changes !n the tcachmg ~taff 
and other changes which r.:su't in an) of the aforesaid requirement not 
b<:ing fulfilled or continued to be fulfilled sh;!!l be forthwith r~ix>:-t::C :o 
the Board. 

l:.'J On r..-ceipt of an applicauon mace under ~~0-5ection (i). the lioard 
~hall.-

(a) direct a local inquiry to be made by a compctcnl per:.on or 
persons authorised by the Board in tlm. behalf in r1.:spcc! of the 
matters referred to in an application ;1::d SLtch olher matter$ as 
may he deemed necessary and relevant: 

(b) make such further inquiry ns ltlay appear to 1t to he 
nece<;sar/: 

{c) give <lue cons:deration to lhe rcqu~-,;t, if ao;. made :1} the 
applicant for rcconsiccrat1on of ar.r of the conditions 
conveyed <<' !um; :mJ 

(d) record its opinion after con~ul:mg the ,\cadcmic Council on the 
qucslion whcthcr the applicatwn should be granlt:d or refused 
ciihcr in whole or in part, stating the rcsul! o\ any inquiry under 
clauses (a) and (b): 

Provided that where the views of the Academic Council with 
regard lo the affiliation of a college are not acccplable to thc Board, the 
B0ard s:-tall refer the mauer again to the Academic Council. '"th or 
without it<; comments and the Academic Cocnci\ $hall commumcatc again 
to the Board us >iews \>1th regard to 1ile affil;auon of the college. 

(6) \\'here •he apphcauon or any part thereof 1s gr.u.:eJ. the order of the 
Umvers1t~ shall sp.:ctfy the courses of mstruct:on m respcc; of "h1ch th.: 
college is affiliated and where the appl:cation or any pan thereof 1s rdusc:d.. 
the grounds of such refusal shall be recorded 

(7) The applicant cun make appeal to the State Go\'cmment ifafftliation 
is 1\:fuscd either in who!<.: or in pal1. The flcg1s1rar shall $Ubmi1 uli the 
proc'-!cd1ngs o f the Academic CoLU1cil an<l lhc Board relating th<.:rclo to the 
Stale Government which shall. after such tn\lt11ry ;;is may appear to 11 to be 
ncccssal"), gram or rcfu~ th.: application or any part :hereof 

l\' -Ex-10-9 
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(8) An application under sub-scchon (1) may be withdra"n at any time 
before a,., order is made under sub-section (6) 

Extcns;oo of 47. Where a college desires to add to the courses of instruction m 
affiliation. rc~pccl of "h1ch 1t is affiliated. ch.: procedure prescribed by section 46 

shall. as far as possible, be followed. 

Rcc<>i:nition of 48. (I) The Board shall have power, aflcr consuhation with the 
in>titution. Academic Council, to recognise an institution of Research or Extension 

Education as a recognised mstirutc, other than a college 10 Vetennary and 
allied sciences. 

I n'-pec1ion or 
college or 

rccogni,ed 
ini,,t1tut.1on. 

(2) An insmuhon. which desires to have such rccogniuon, shall 
make an application to the Registrar and shall give full information in the 
application in respect of the following matters. namelyc-

(a) constitution and personnel of the managing body; 
(b) Subjects and courses in regard to which reco:;1it1on is sought; 
(c) accommodation, equipments. libr.uy facilitie:; and the 
number of students for whom provision has been or is proposed to 
be ma<le; 
{d) the strength of the Ma ff. their qualifications and sa:anes and the 
resca1ch work dune by them; 

1t:) fees levied or proposed to be lc'"ied an<l tltc tinanc1al 
provision made for cap1tai expenditure on buildings an<l 
equipments aad for the continued maintenance and ~fficient working 
of the mslltullon. 

(3) Bciore laking the application into cons1der:uion. the Board mav call 
for any further iniimnaiioa which 1t may deem necessary. 

(4) The Board may direct a local inquiry to be made by a con~petent 

person or p=ns authorised by it in this behalf. After considering the 
report made as a result of such local Inquiry and making such further 
inquiry as may appear to It to be necessary. the Board shall, aner obtaining 
the opinion of the Academic Council, grant or refuse the apphcation or any 
part thereof. V.'here the application or any part thereof is grantc.:d.. the Board 
shall spc.'<:tfy the subjects and courses of instructions in respect ofv.hich the 
institution is recognised and "make a report to that effect to the Academic 
Council at their nc?xt succeeding meeting The grounds of rc:fu.~al of the 
application or an; part lh.:rcof shall be stated. 

49. (I) E' cry affiliated college and recognised msutution shall 
furnish such reports. returns and oth.:r mformauon as the Board. after 
consulting the Academic Counci l. may require 10 enable it 10· judge the 
efficiency of the college or the msmuuon 

(2) On a d1rcc1ion by the Board in 1ha1 behalf. it shall he the duty of the 
in5pection commmce con~titutcd hy 11 to inspect an affiliated college or a 
rccogmsed msmunon and 10 make a report to the Board. 
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(3) Tne Board ~hall c.;~ every such coi,ege or 10st1tu:1on to be 
mspc..-cted irom rime to lime by the inspection committee. 

(4) The Board may call upon any college or 111stitution so inspected to 
take. wnhin a specified period, such action as may appc~r to it to be 
necessary in respect of the matters and undertakings referred to in its 
application under sub-section (1) of section 46 or, as the case may be, sub­
section (2) of section 48 or the conditions subject to which such status is 
granted. 

I0-3) 

50. (I) E"cry affiliated college or recognised in~titunon shall Affili21c0 
comply with the provisions of this Act. the Stacmes and the Rcgulat:ons. cotl<1:< 2nd 

rcc~n1\oed 

(2) If any aflihated college or recognised institu!ior. contra\'cncs the 
proq,;1ons of sub-secl!on ii). faen. notwithstanding anythmg contained 111 

the other provisions ofth1~ Act,-

in~11lU11t>M lO 

C'Onip:~ \\itb 
pro\.1,1on' uf 
\tl,, !'\t.arutes 

•nd 

(a) the rights conferred 
affiliation or recognition 
such contravention; and 

Rcgul3rioth. 
on such college or institution by the 
shall stand withdrawn fi om the date of 

(h) ~uch collcg1: or institution shall ccasc to be an affilia!ed 
college or rccogms.:d irn>tituuon for the purposes oftltis Act 

{>) Ir a:iy affiliated college or rccogni:.<.'<l :nstituuon a ffcctcd by l>Ub­

scctmn (2) rais<.-,, anv dispute as to the wiU!drnwal of us rights of 
affihation or reco;,'l11t1on. L'iwt such dispute sh:JI be refom.:d to the State 
Government and \he State Go,·emment shall decide the d15pu?c and ill> 
dec1sivn shall be tina! 

51. ( 1) The rights conferred on a college by affiliation may be Withdrawal of 
withdrawn i ~ whole or in part or modified if the college has failed to affiliation. 
observe any of the conditions of its affiliation or the college is conducted in 
a manner which is prejudicial to the interests of education. 

(2) A motion for the withdrawal or the modification of such nghts shall 
be initiated only in the Board. The member of the Board. who intends 10 

move such a motion. $hall gl\e notice of it a.'ld shall state m writing the 
grounds on which it is made. 

(3) Before taking the said motion ir.to consideration. the Board shall 
send a copy of the noucc of the motion and statement of grounds on 
which it is made to the Dean of the college concerned together with an 
intimation that any representation in writing submitted withm a pcnod 
speci !led in such intima1 ion on behalf of the college wil l be considered by 
the Board. 

(4) On receipt of lhe representation or on the expiry of the period 
referred to in sub-sccllon (3). the Board. after consiJenmz lhe notice of 
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motion. sta!emcnt and representa!ion. and a{\cT sucn 1n.,;x.;tio• l>' any 
Ct)mp~lcnt p.:rson or persons authorised by the Board tn thos bchall~ and 
such '.urtha inquiry a.' may appear co 1t to be ncccss;i ·y "'l<l a•~cr 
consultmg the Academic C'our:cil m.iy. by a rcsolullon. "ithdraw or 
so.:~pend .11liliation. 

\\lthdrdw;il of 52. (I) The rights conlC:rrcd on an mstituuon by n::cogn11ion ma)' he 
reco::nillon. " 1thdra" n or su5pended for any period 1f the mslltullon •1:i.:; failed to 

ohscr'e ,my of the conditions o1 its recogniuon or :he in,tlllition has 
conducted in a manner which is prejudicial to the interest of c<lucation. 

{2) :'\ motion for such \\t!hdrawal or suspens:on shall be m:1:.,1ed only 
in the Board The member of the Board, who intends to rnovc such a 
motion, shall give notice of it and shall state in wri, 'n!!, ·h~ gr' •Ul•ds on 
which 11 1' made. 

(3) Before taking the said motion mto considcrauon. the Bo.ird sha}l 
send J copy of the notice of motion and st.itement of ground' on who ch it 
is made 10 1hc head of the mstitution concerned, tol!Cthcr wnh an 
int1mat1on th,11 any representation m wTitmg s~bm:ned w1th1n a period 
specified m the 1ntunation on behalf of the institution will hc ,:ons1dcrcd hy 
the &>:ml 

(4J On rccctpt of the n:presentation or on the expiry of the period 
ref.!rrcu to m suh-5'."Ction (3 ), the Board. .,fier co ns1 1cring ·he rn)t ce uf 
motion. statcmo,;nt and representation and after such inspection by anv 
competent p~-rson or pcr;ons authorised by the Boarc; in rh:s b ·!\al a'ld 
after ,;uch further inquiry as may appear to it to be ncc1.:,,,;ary, 1m<l after 
consulung .he Academic Council, may, by a resolution. "ithdraw or 
suspend n:.:o~nition. 

CHAPT•::R IX 
Sli PPl.EME1'iT AR't PRO\. ISIOl\S 

Vice-Ch~nccllor, 53. !ho; Vicc-Ch:lllccllor. the Registrar. the Finance ~ J <\ceot.;JltS 
other officers •nd OViccr. the Deans, the Directors and other officers and employees of the 
crupto~ecs tu he 

l:niver,;11·,, shall be deem.:d.. when acting or purporting to act in pursuance 
public~""""'· 

of any of the provisions of this Act, to be public senant within :'le meaning 
ofsccllon 21 of the: Indian Penal Code. 

£\f>!w:..i11w1 - For the purp<Jse ofth1s s~:ction. any person who 1s appomted 
by the UmHr>ity for 3. >pccificd period or for a spccifii.:d work of the 
l.Jnl\·er>Hy, or "ho receives any remuneration by way of cor.i.p.:nsa•of)· 
allowancc or fees for any work done from the Universuy Fund, shall be 
<lecmct! to b•· on officer or employee of the University whik h.: is 
pcrfom1u1~. and an rclauon to all matters rclatablc lo the !)erfo'Tllancc of. 
the dullc> aad funcuons connected wiLh ~uch appoinune111 or work. 

XI\' or llt(.0. 
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54. The aurhority or the University rnay appoint a commillcc. consisting Con>titution of 
of its mcmbcrs and such other persons, as it nuty deem fit. for the purpose Committ~•>­

of ach1c\ ing its objects. 

55. Subject to the pro\isions of this Act an<l th.: Statutes. any aulhont} ~•lion or 
of th.: l. "1\eTSHY may delega:c ·" powcrs veste<I in :t to 'uch officer or the Powtti.. 

authol":y subordmate to it. 

56. (I) Subject to the prov1Stons of this Act, the dcsis'11attons, Condition< nr 
qualifications, method of recruitment, pay and a llowances. thei r powers and <crvice of 
duties und other tem1s and conditions of service of all employees of the employees. 

University shall be such as may from time to time be prescribed 

(2) :-:o officer or employee or the University shall be offered nor shall 
he accept any remuneration for any work in the Cnin:l'!'it) save such as 
may b.: pro,idcd for in the Stat.1tC$. 

57. (I) The Board may with the approval of the Chancellor. remove any 
person from membership of any authority or body of the University on the 
t,'Tound that his conduct is not befitting the office held by him: 

Pr°' ided that prior approval of the Chancellor shall not be required 
where such person has been comicted of a cruninal offence invoh mg 
moral t11rpin1dc by court oflaw: 

Provided fonhcr that no order for removal shal! be passed agamst 
any mt:mher without giving him an opportunity ofbemg heard. 

(2) A person who is a member of any authority or body of tl1c 
University as a representative of another body whether of the University or 
not shall c.:ase to b<: a member of such authority or body if~ ceao;es to be a 
member of that other body from wluch he was appointed. nominated or co­
optcd 

(3) \\'h~'TIC\'Cr any person becomes a member of any authority or body 
of the linivcrsity by Yirtue of the office held by him, he shall cease to be a 
member of such authority or body. if he ceases to hold such oflice. 

(4) Any member, other than an ex-offic10 member of any authority or 
body of the University, may resign bis office by letter addressed to the 
Vice-Chancellor through the Registrar and such resignation ~hall take effect 
from the date on willch the same 1s accepted by the aulhonty competent to 
fill the vacancy or on the expiry of three months from the date of receipt of 
the letter by the Vice-Chancellor, whiche\'er is earlier. 

58. When any vacancy occurs in the office of a member (other than an 
ex-offic10 member) of any authority or body of the U111vcrsi1y beiore the 
expiry of 1he term of office or such member, the vacancy shall be fillc.:d up. 
as soon as conveniently may be, by the nominnuon. appointment or co· 
option. as the case may be, of a member who shall hold office so long only 
IY·C."<. 10- 10 

Remo\'al from 
n1cmber~hip of 
n.ny Univcr~ity 
authority or 
vacating or 
offi~. 

Filling of 
cosual 
\'ac:incie). 
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as th.- member in who:;e place he has been nominatc.-d. appointed or co­
optcd would have held it. if the vacancy had not occurred. 

59. No act or proceeding of any authority or other hociy or the 
Uni,•cio ily shall be invalidated merely by reaso n of <my vacancy in its 
mcmb~rship or by reason of some person having taken part in the 
proceedings who is subsequently found not to have been entitled 10 do so. 

Dispul<"' ,., lo 60. 
con.Uitu1ion of 

Where any question arises as to. 

Ln1\tol"\I~ 

2uthont' or 
boch. 

(I} 1hc interpretation oi any prov1s1on of this Act or oi any Statute or 
Rq;ulaaon. or 

(2) whether a person has been duly appointed as, 01 ss cnl itkd lo be or 
ceas.::s to he entitled to be a member of any authority or other body of the 
Univcr~i t y or whether a body or authority of the University is duly 
con~titutcd, or 

(3) whether any dce1sion of the Uruversity 1s in accordance wslh 
prov1s1on~ of this Act. Statutes or Regulations. 

(a) it may be referred 10 the Staie Govcmm~'!lt if 11 rclat~-s to a 
maner specified in clauses (I) and (3). and 

(b) it shall be referred to the State Government 
(i) 1f 1t relates to a matter specified in clause (2), or 
(ii) if not less than fi ve member~ of the Roard so 
requ ired, 

and the State Government shail after making such inquiry. as it 
dc..:ms fit and after giving an opportunity of being heard. decide the 
qu.:srion and its decision shall be final. 

Protttt•on of 61. No sui1. pros.:cuuon or other legal proceedings shall he against the 
action u i..co in Cnncrs11y. its authorities. bodies_ officers or other employees for anything 

good faoih. done or purponed to be done in good faith in pursuance of 1his Act, the 
Statutes and Regulations frnmed thereunder. 

Appoin1n1tol 
of lirsl \'itt­
Cb:lllcdlor . 

T .-1i111)itory 
pO\Vt rS O( 

lirs1 Viet· 
Ch»nccllor. 

CHAPTER X 
TRANSITORY PROVISIONS 

62. Nomithstanding anything contained in section I 2. the first Viee­
Chanccllor shall be appointed by the State Gon.-mment as soon as 
pracllcable after the commencemcot of this Act for a pcnod not 
exceeding three years and on such terms and cond111oru. ai. the State 
Government thinks fi1. 

63. (l) I! shall be the duty of the first V ice-Chancellor to make 
arrangements for cons111u1ing the Academic Counci l and 01her authorities 
of the University, other than the Board of Management, wi thin six months 
after the date of his appointment or such longer period not exceeding one 

[PART-IV 
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year in the aggregate as the State Govcmmcnt may, by notification in the 
Officwl Ga:ellr:. direct. 

(2) The first Vice-Chancellor shall-

(a) sub1ect to Lhe provisions of the Act in consultation with the State 
Government, -

(i) make provisional Statutes necessary for constitutmg the 
authorities of the University and relating to the procedure at 
lh..:ir meetings and lhc tr,msaction of their hu~i ness: 

(ii) draw up rules that may he necessary for regu lating the 
method of constitution of authorities. 

(b) frame the first Statutes and Regulauons uncler the Act and 
submit them for cor.firmation of the rcspccuve authoriues when 
they commence to exercise their functions. Such Statutes and 
Regulations when confirmed by the respective authority shall be 
published in the Official Gazelle. 

(3) The authori ties constituted under sub-section (l) shal l commence lo 
exercise their functions on such date or dates as the State Govemmcnt may, 
by notification in the Official Gaz.ene. direct. 

( 4) i\'otwithstanding anything contain<.'tl in this Act and the Statutes and 
regulauons, until such time an authonty i~ duly constinned. the first Vicc­
Chanccllor may appoint any officer or constitute any cornmittee 
temporarily to exercise and perform any of the powers and functions of 
such authority under this Act, Statutes and R<.:gulations. 

64. ( I) At any time after the commencement of this Act until such times 
as the authorities of the University conuncnce to exercise their functions, 
the Vice-Chancellor with the previous sanction of the Chancellor may 
appoint any officer or teacher of University. 

(2) Any appointment made under sub-St."Ction (I) shall be for such 
period not exceeding three years and on such conditions as the appointing 
authority thinks (i i: 

Provided that no such appointment shall be made until financial 
provision has been made thereof. 

65. The Vice-Chancellor appointed under section 62 shall have the 
following powers until the Board of Management commences to eicercisc 
its functions, namely:-

(a) with the previous approval of the Chancellor, to make additional 
Statutes to provide for any matter not provided for hy the first Statutes: 

J 0-39 
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(h) to constitute provisional authorities and bodies and on thciI 
recommendation.,, to mal,.c rules pro,idmg tor the conduct of the worl.. of 
the Umvcr>ity; 

(c) subicct 10 me cor.trol of the S:.ite Government, to make s:ich financial 
arrangement as may he necessary to enable this Act or any pm'I thvrcof for 
bringing 111to force; 

(d) '"th the ~ancuon oftbe Chancdlor. to make, for a period not exceeding 
three years. such appomtme nts as may be necessary by or under this Act; 

(e) to appoint any comnunee as he may think fit, to discharge such of his 
functions as he may direct; and 

(i) gcncr.dly to exercise all or any of the powers con"crred on the BuMd of 
.\1al\3gement hy or under the provisions of this Act. 

66. ' i) I: any <iifficulty aril>C$ in g" ;ng elTect to ·he prov s1ons of this 
Act. the State Government may, by order published in the Official Gazelle, 
make such provisions not inconsistent with the provisions of this Act as 
appear to be necessary or expedient for removing the difficuity . 

Pro' idcd that no such ord<.:r sha ll b<.: made under this section after 
the expirv of three ye-.lrs from the comm.:ncerient of this Act 

(2) ~very order made under 1b.is secunn shall be laid as soon as may be. 
after it is made. befon: the State Leg1slatur~. 

[PART-I\' 
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PART IV 

Acts of Gujarat Legislature and Ordinances promulgated and 
Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to by the 
Governor on the 7th April, 2015 is hereby published for general information. 

C.J. GOTHI, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 13 OF 2015. 

(First published, after having received the assent of the Governor, in the 
"Gujarat Government Gazette", on the 8th April, 2015). 

AN ACT 

further to amend the Acts relating to certain Universities in the State. 

It is hereby enacted in the Sixty-fourth Year of the Republic of India as 
follows:-

1. 
2013. 

This Act may be called the Gujarat Universities Laws (Amendment) Act, 

IVEx.-13 13-l 
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2. Each of the Acts specified in the second column of the Schedule shall be 
amended in the manner and to the extent specified against it in the third column 
thereof. 

SCHEDULE 

Sr. Short title Extent of Amendment. 
No. 
1 2 3 
1. The Gujarat Amendment 1. In section 10, in sub-section 

University Act, 1949 of section 10 (6), for the words ''the 
(Born. L of 1949). of Born. L of Chancellor", the words "the 

1949. State Government" shall be 
substituted. 

Amendment 2. In section 16, in sub-section 
of section 16 (1), under the heading 
of Born. L of "Class II- Ordinary 
1949. Members", m paragraph 

(D), in clauses (i) and (ii), 
for the words "the 
Chancellor" wherever they 
occur, the words "the State 
Government" shall be 
substituted. 

Amendment 3. In section 19, in sub-section 
of section 19 (1), in clause (xi), for the 
of Born. L of words "the Chancellor", the 
1949. words "the State 

Government" shall be 
substituted. 

2. The Sar~ar Patel Amendment In section 10, in sub-section ( 6), for 
University Act, 1955 of section 10 the words ''the Chancellor", the 
(Guj. XL of 1955). of Guj. 40 of words "the State Government" shall 

1955. be substituted. 

3. The Veer Narmad Amendment In section 10, in sub-section (6), for 
South Gujarat of section 10 the words ''the Chancellor", the 
University Act, 1965 of Guj. 38 of words "the State Government" shall 
(Guj. 38 of 1965). 1965. be substituted. 

4. The Saurashtra Amendment In section 10, in sub-section (6), for the 

University Act, 1965 of section 10 words "the Chancellor'', the words "the 

(Guj. 39 of 1965). of Guj. 39 of State Government" shall be substituted. 

1965. 

2 
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The Gujarat 
Ayurved University 
Act, 1965 
(Guj. 40 of 1965). 

The Maharaja 
Krishnakumarsinhj i 
Bhavnagar 
University Act, 1978 
(Guj. 26of1978). 

Amendment 
of section 10 
of Guj. 40 of 
1965. 

Amendment 
of section 10 
of Guj. 26 of 
1978. 

Amendment 
of section 1 lA 
of Guj. 26 of 
1978. 

Amendment 
of section 15 
of Guj. 26 of 
1978. 

Amendment 
of section 18 
of Guj. 26 of 
1978. 

Amendment 
of section 63 
of Guj. 26 of 
1978. 

In section l 0,-
(i) in sub-section ( l B), for the 

words "the Chancellor'·, the 
words "the State 
Government" shall be 
substituted; 

(ii) in sub-section (4), for the 
words "the Chancellor", the 
words "the State 
Government" shall be 
substituted. 

1. In section 10,-
(i) In sub-section (1), the words 

"the Chancellor m 
consultation with" shall be 
deleted; 

(ii) m sub-section (3), for the 
words "and shall recommend 
to the Chancellor", the words 
"and shall recommend to the 
State Government" shall be 
substituted; 

(iii) m sub-section (6), for the 
words "the Chancellor", the 
words "the State 
Government" shall be 
substituted. 

2. In section 11 A, m sub­
section (1), for the words "the 
Chancellor", the words "the State 
Government" shall be substituted. 

3. In section 15, in sub-section (1), 
under the heading "Class II­
Ordinary Members", m 
paragraph (B), in clause (i), for 
the words "the Chancellor", the 
words "the State Government" 
shall be substituted . 

4. In section 18, in sub-section ( l ), 
in clause (v), for the words "the 
Chancellor", the words "the 
State Government" shall be 
substituted_, 

5. In section 63, in sub-section 
( 1 ), for the words "the Chancellor", 
the words ''the State Government" 
shall be substituted. 

13-3 



13-4 

7. 

8. 

GUJARAT GOVERNMENT GAZETTE. EX. 08-04-2015 [PART IV 

The 
Hemchandracharya 
North Gujarat 
University Act, 1986 
(Guj. 22 of 1986). 

The Krantiguru 
Shyamj i Krishna 
Verma Kachchh 
University Act, 2003 
(Guj. 5 of 2003) 

Amendment 
of section 10 
ofGuj. 22 of 
1986. 

Amendment 
of section 12 
ofGuj. 22 of 
1986. 

Amendment 
ofsection 16 
ofGuj. 22 of 
1986. 

Amendment 
of section 19 
ofGuj. 22 of 
1986. 

Amendment 
of section 74 
ofGuj. 22 of 
1986. 

Amendment 
of section 10 
ofGuj. 5 of 
2003. 

l. In section I 0,-

(i) In sub-section (1), the words 
"the Chancellor in consultation 
with" shall be deleted; 

(ii) in sub-section (3), for the words 
"and shall recommend to the 
Chancellor", the words "and 
shall recommend to the State 
Government" shall be 
substituted; 

(iii)_in sub-section (6), for the 
words "the Chancellor", the 
words "the State Government" 
shall be substituted. 

2. In section 12, in sub-section 
(1), in clause (b), for the words "the 
Chancellor", the words "the State 
Government" shall be substituted. 

3. In section 16, in sub-section (1 ), 
under the heading "Class II -
Ordinary Members'', m 
paragraph (C), in clause (i), in 
sub-clause (a), for the words 
"the Chancellor", the words 
"the State Government" shall be 
substituted. 

4. In section 19, in sub-section (1 ), 
in clause (xi), for the words "the 
Chancellor", the words "the 
State Government" shall be 
substituted 

5. In section 74, in sub-section 
(1 ), for the words "the Chance Ii or'', 
the words "the State Government" 
shall be substituted. 

1. In section 10,-

(i) In sub-section ( 1 ), the words 
"the Chancellor in consultation 
with" shall be deleted; 

(ii) m sub-section (3), for the 
words "and shall recommend 
to the Chancellor", the words 
"and shall recommend to the 
State Government" shall be 
substituted; 

(iii) in sub-section (6), for words 
"the Chancellor", the words 
"the State Government" shall 
be substituted; 
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9. The Gujarat 
Agricultural 
Universities Act, 
2004 (Guj. 5 of 
2004). 

Amendment 
of section 12 
ofGuj. 5 of 
2003. 

Amendment 
of section 16 
of Guj. 5 of 
2003. 

Amendment 
of section 19 
of Guj. 5 of 
2003. 
Amendment 
of section 10 
ofGuj. 5 of 
2004. 

(iv) in sub-section (7), for the 
words "the Chancellor'', the 
words "the State Government" 
shal I be substituted. 

2. In section 12, in sub-section 
(I), in clause (b), for the words "the 
Chancellor", the words "the State 
Government" shall be substituted. 

3. In section 16, in sub-section 
(I), under the heading "Class II -
Ordinary Members", in paragraph 
(B), in clause (i), in sub-clause (a), 
for the words "the Chancellor", the 
words "the State Government" shall 
be substituted. 
4. In section 19, in sub-section 
(I), in clause (xi), for the words "the 
Chancellor", the words "the State 
Government" shall be substituted 
In section I 0,-
(i) in sub-section (I), in clause 

(a), the words "the 
Chancellor m consultation 
with" shall be deleted; 

(ii) m sub-section (3), for the 
words "the Chancellor", the 
words "the State 
Government" shall be 
substituted; 

(iii) m sub-section ( 4 ), in the 
proviso, in clause (b ), for the 
words "the Chancellor", the 
words "the State Government" 
shall be substituted; . 

(iv) m sub-section (6), for the 
words "the Chancellor", the 
words "the State 
Government" shall be 
substituted; 

(v) m sub-section (8), for the 
words "the Chancellor" and 
"his opinion'', the words "the 
State Government" and "its 
opinion" shall be substituted 
respectively. 

t----t---------+--------+------=-.::.=:.;:..::_:..:..:._:~:___-------1 

Amendment In section 20, in sub-section (I),-10. The Shree Somnath 
Sanskrit University 
Act, 2005 (Guj. 25 
of2005). 

of section 20 (i) clause (iv) shall be deleted; 
of Guj. 8 of (ii) in clause (v), for the words 
2005. "two", the words "four 

eminent and" shall be 
substituted. 
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11. 

12. 

The Gujarat 
Technological 
University Act, 2007 
(Guj. 20 of 2007). 

The Kamdhenu 
University Act, 2009 
(Guj. 9of2009) 

Amendment 
of section 11 
of Guj. 20 of 
2007. 

Amendment 
of section 12 
of Guj. 5 of 
2009. 

Amendment 
of section 21 
of Guj. 5 of 
2009 

13. The Children's Amendment 
University Act, 2009 of section 12 
(Guj. 15 of 2009). of Guj. 15 of 

2009. 

In section 11,-
(i) in sub-section (I ), the words 

"the Chancellor in consultation 
with" shall be deleted; 

(ii) m sub-section (3 ), for the 
words "the Chancellor", the 
words "the State Government" 
shall be substituted; 

(iii) m sub-section (7), for the 
words "the Chancellor", the 
words "the State Government" 
shall be substituted; 

(iv) m sub-section (8), for the 
words "the Chancellor" 
occurring at two places, the 
words "the State Government" 
shall be substituted. 

1. In section 12,-
(i) in sub-section ( 1 ), in clause 

(a), the words "the Chancellor 
in consultation with" shall be 
deleted; 

(ii) m sub-section (3), for the 
words "the Chancellor", the 
words "the State Government" 
shall be substituted; 

(iii) m sub-section (6), for the 
words "the Chancellor" 
wherever they occur, the words 
"the State Government" shall 
be substituted; 

(iv) m sub-section (7), for the 
words "the Chancellor", the 
words "the State Government" 
shall be substituted; 

(v) in sub-section (8), in clause 
(v), for the words "the 
Chancellor", the words "the 
State Government" shall be 
substituted; 

(vi) in sub-section (9), for the 
words "the Chancellor", the 
words "the State Government" 
shall be substituted. 

2. In section 21, in sub-section 
(1), for the words "The Chancellor", 
the words "The State Government" 
shall be substituted. 
1. In section 12,-
(i) in sub-section ( 1 ), the words 

"in consultation with the 
Chancellor" shall be deleted; 
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14. The Indian Institute 
of Teacher 
Education, Gujarat 
Act, 2010 
(Guj. 8 of 2010). 

Amendment 
of section 13 
of Guj.15 of 
2009. 

Amendment 
of section 12 
of Guj. 8 of 
2010. 

Amendment 
of section 13 
of Guj. 8 of 
2010. 

Amendment 
of section 3~ 
ofGuj. 8 ci 
2010. 

(ii) in sub-section (3), for the 
words "'the Chancellor", the 
words "the State Government" 
shall be substituted; 

(i) 1n sub-section (5), for the 
words "the Chancellor" the 
words "the State Government" 
shall be substituted; 

(ii) in sub-section (6), the words 
"in consultation with the 
Chancellor" shall be deleted. 

2. In section 13,-
(i) in sub-section ( 4 ), for the 

words "the Chancellor" 
occurring at two places the 
words "the State Government" 
shall be substituted; 

(ii) in sub-section (5), the words 
"the Chancellor in consultation 
with" shall be deleted. 

1. In section 12,-
(i) in sub-section (1 ), the words 

"in consultation with the 
Chancellor" shall be deleted; 

(ii) m sub-section (3), for the 
words "the Chancellor'', the 
words "the State Government" 
shall be substituted; 

(iii) m sub-section (5), for the 
words "the Chancellor", the 
words "the State Government" 
shall be substituted; 

(iv) in sub-section (6), the words 
"in consultation with the 
Chancellor" shall be deleted. 

2. In section 13,-
(i) m sub-section ( 4), for the 

words "the Chancellor" 
occurring at two places, the 
words "the State Government" 
shall be substituted; 

(ii) in sub-section (5), the words 
"the Chancellor in consultation 
with" shall be deleted. 

3. In section 38, in sub-section (1 ), 
for the words "the Chancellor" 
occurring at two places, the 
words "the State Government" 
shall be substituted. 

GoVERNMENT CENTRAL PRF.SS, GANDHINAGAR. 
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